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PPCB/SEE/ZO-2/LDH/2024/.5Sffj3.'0,TNo.
To

1) The Chairman,
Bahadur Ke Textile & Knitwear Association (SPV ),
C/o M/s Adinath Dyeing & Finishing Mills, Bahadurke Road,
Dyeing Complex, Ludhiana.

2) The Director,
Bahadur Ke Textile & Knitwear Association (SPV),
C/o M/s Shri fialaji Finishing Mills, Bahadurke Road,
Dyeing Complex, Ludhiana

Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
as amended in 1988.

Sub:

Whereas, Bahadur Ke Textile Knitwear Association (SPV for CLIP) has installed and
is operating the Common Effluent Treatment Plant (CETP) of capacity 15 MLD for treatment of
wastewater from the cluster of textiles dyeingindustries located at Bahadur Ke Road in Ludhiana.

And whereas, earlier the SPV was granted consents to operate under Water
(Prevention and Control of Pollution) Act, 1974 vide no. CTOW/Renewal/LDH3/2022/18251904
dated 05.07. 2022 and Air (Prevention & Control of Pollution ) Act, 1981 vide no
CTOA/Varied/IDH3/2023/ 20380901 dated 25.04. 2023, to operate the CETP of capacity 15 MLD
foi 'he treatment of effluent generated from dyeing industries located at Bahadurke Road
Ludhiana, both the consents had expired on 04.01.2023 and 31.03.2024 respectively.

And whereas, since the inception and commissioning, the SPV of 15 MLD capacity
is being pursued by the Board from time to time for the compliance of the provisions of
environmental laws especially the Water (Prevention and Control of Pollution) Act, 1974 by way
of issuing notices, requests, reminders and affording of opportunities of hearing before the
Competent Authority. The officers of the Board are also carrying out the monthly monitoring of
the Common Effluent Treatment Plant since the commissioning of the CETP.

And whereas, the SPV, BKTKA was given personal hearing before the Chairman rr
the Board on 16.06.2023 u/s 33- A of Water (Prevention & Control o ( Pollution) Act. 19 /4 as
amended in 1988 for non-achievement of effluent discharge standards at final outlet of CEIP 15
MLD After hearing the representations of the SPV and the officers of the Board and considering
the relevant facts of the case, the Chairman of the Board has decided as under:

SPV shall submit a time bound proposal for up-gradation and augmentation of the CFTP
along with PFRT Cluut so as to achieve the prescribed standards as well as the standards a
mentioned in the DPR appraised at the time of approval of financial aid received from, the
Government for this CETP, within 30 days.

2 SPV shall submit a time bound proposal for 2nd Phase of up-gradation of CETP to ZED aiorig
with PERT Chart as per the condition of Environmental Clearance granted by MoEF&CC,
within 30 days.

3 SPV shall take all necessary measures to reduce the concentration oi various pollutants at
source including pietreatment in the member units wherever required so as to meet with
inlet standards of DR at CETP and issue necessary directions to this effect to the member
units.

1

4. Till the up-gradation of CETP, SPV shall operate the existing CETP with best of its ability. •—T* « *adequately arid efficiently so ns to achieve the prescribed standards. f'nV,^0nrneV^a' *̂eer
Punjab Pollution Control Boar
Regional Office-111,Ludhiaili-age l - > f 6
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T5. SPV snail also work on the removal of colour at the final outlet of the CETP to achieve ?h-
desired standards as well as to the visual satisfaction.

6. SPV shall submit the performance bank guarantee of remaining amount after deduction of
the EC i.e. <2,40,00000 - 77,62,500 - 1.62.37,500! of .?s. 1.62.37,500/ -, within 15 days.

> SPV shall get installed 5CADA enabled How meters with all the member units at intake supply
(submersible pumps / MC supply / other sources ) having connectivity with the Online
Monitoring System of CETP and access to Punjab Pollution' Control Board, within one month
to ensure that no bve-pass of effluents is being oorvated by them. Till the installation of

online meters the industry shail must have FMF or mechanical meter at intake supply for
which record is to be maintained on day to day basis.

3. SPV shall provide flow meter, CCTV cameras and Online Monitoring Mechanism at its final
outlet leading to Buddha Nailah within one month

(J. Environmental Compensation for the period of 20.04 2022 to 11.05 2023 (date of ias'
sampling) shnli be imposed on the 5P foi not operating the CET properly and efficiently
resulting in non-achievement of '•esuh* Regional Office-3,Ludhiana to calculate the amount

of Environmental Compensation and obtain necessary approvals.
10. ~cgol action against the SPV (CFTP 15 MID. Bahadur Ke Road. Ludhiana ) and its Directors

(M/s Bahadur Ke Textile & Knitwear Association (SPV ) as well as CETP operator be initiated

- tne Competent Court of Jurisdiction.
And whereas, the SPV ha - not complied with the decisions of the hearing

m entioned above from serial no.l to serial no. 06 as the SPV has neither submitted any proposal
to adopt ZLD nor submitted hank guaranty • of remainlm. amount after deduction of the EC

And whereas, the CETP of capacity 15 Ml D installed at Bahndurke Road, Ludhiana
for the treatment of effluent generated from the dyeing industries of Bahadurke cluster is fully
operational since July 2020 and CETP is being regularly monitored by the Board on monthiy basis.
The CETP has failed to achieve the stringent discharge standards prescribed by the Board for the
CETP since its commissioning.

And whereas, tne SPV ha:) aoplied for renewal of consent to operate under Water
(Prevention and Control of Pollution) Act, 197a and Air (Prevention and Control of Pollution) Art ,

1981 and accordingly, CFTP 15 MLD was visited by officer of the Board on 11.04.2024 and it was

observed as under:
; EfP was in operation for the treatment of effluent generated from the membet dyeing
industries. DAE was also in line and operational.
EFT *' had recently added 03 newjudge de-watering inaeh-irr. alongwith 02 existing sludge
centrifuge pumps and these newly ir.sla.-’ed 03 machines were in operation and existing 02

were in standby mode.

3 The recently added 01 wood fired baiter of capacity 01TPH with cyclone separator as an

APCD alongwith steam paddler d-ier was also in operation
•1 During visit effluent was collected and sent to the Board’s lab *or analysis, as per the analys.s

report CETP is achieving the discharge standards prescribed by the MoEF&CC except one
parameter i.e TD5 but it has failed to achieve stringent discharge standards prescribed ay

the Board.
6 CETP is complying with the provisions of the Air (Prevention & Control of Pollution) Act,

1981.

I

i

f

And who ea«, the SPV has failed to comply with the decisions taken during the
personal hearing dated to.06.2023 and to achieve stringent effluent discharge standards. Thus.
the SPV was found violating the provisions of the Water (Pieveruion & Control of Poll|itjon) Acv

^
/ _

^1974 .
" ..ncn^ii winter
Punjab Pollution Control Boar

And whereas, the SPV was granted Environmental Clearance vide MoE rOff1cc,-111 Ludhiana.
dated 08 12.2014 for the establishment of CFTP based on Zero Liquid Discharge (ZLD). Thereafter

a follow up meeting of Appraisal Committee on CETP was held in the MoEF&CC on 03.03. 2016

Page 2 of 6
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3 1
and during the meeting it was decided that the SPV shall install CETP based on conventional
treatment method in 1st phase and may adopt ZLO in 2nd phase. Minutes of the said meeting
were issued vide MoEF&CC letter dated 18.03.2016, but the SPV has not submitted any proposal
till date to adopt 2nd phase i.e. ZLD.

And whereas, the SPV has filed appeals before the Appellate Authority-cum-
Secretary to Government of Punjab, Department of Science Technology and Environment against
following decisions of the Board:
1 Imposition of EC amounting to Rs. 01 crore to the SPV vide minutes of meeting dated

08.10.2021.
2 Imposition of EC amounting to Rs. 77.625 Lacs to the SPV vide Board 's no 335 dated

4.10 2022
3. Against the decision of the Board to obtain Performance Bank Guarantee of Rs 2.4 Crores

from the SPV
And whereas, however, above appeals filed by the SPV were decided and

dismissed by the Appellate Authority-cum-Secretary to Government of Punjab, Department of
Science, Technology and Environment vide orders dated 20.05.2024.

Environmental Compensation (EC) amounting to Rs 1 crore has already been
deposited by the SPV and EC amounting to Rs , 77.625 lacs has been recovered from the amount
of performance bank guarantee of Rs. 2.4 crore earlier submitted by the SPV However, the SPV
has not submitted performance bank guarantee of remaining amount after deduction of trie EC
amounting to Rs. 77.625 Lac by the Board i.e. ( 2,40,00000 - 77,62,500 = 1,62,37,500) till date.
The appeal filed by the SPV against this BG has already been dismissed by the Appellate Authority.

And whereas, the SPV is not complying with the decisions of the Competent
Authority.

And whereas, show cause notice for refusal of consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974 was issued to the SPV with an opportunity of
personal hearing before the Chairman of the Board on 09.07.2024 postponed to 12 07 2024,
postponed to 16.07 2024 and postponed to 23.07.2024. No one on behalf of SPV attended the
hearing. Considering the request of the SPV, the hearing was further postponed to 09.08.2024
However, no one on behalf of SPV again attended the hearing on 09.08.2024.

And whereas,keeping in view the act and conduct of the SPV, it was observed tiiat
the SPV is not serious about resolving the issues / violations repor .ed on part of the CETP and
SPV is not attending the hearing being afforded by the Board to avoid the implementation of the
provisions of Environmental Laws. After considering all the aspects of the case, the Chairman of
the Board decided to proceed ex-parte and has taken the following decisions:

1. The consent to operate applied by the SPV under the Water iPrevention & Control of
Pollution) Act, 1974 be refused as ex-parte decision

2. Notice to issue directions u/s 33-A of the Water Act, 1974 to take measures to control
the pollution generated by the CETP, which may include taking legal action against the
responsible persons of the SPV, to stop the transaction of the bank account of SPV with
immediate effect, to impose the appropriate Environmental Compensation based on
polluter pays principle and to upgrade the existing CETP to the ZLD, be issued to the SPV
alongwith an opportunity of personal hearing before the Chairman of the Board.

And whereas, the proceedings were conveyed to the SPV vide Board's letter no.
5336-37 dated 29.08.2024.

And whereas, in compliance to the decisions of hearing the consent to operate
under the Water (Prevention & Control of Pollution) Act, 19 /4
CTOW/Renewal/LDH3/2024/ 25302219 dated 30.08.2024

refused Patyir6r,inerjtai Engineer
Punjab Pollution Control Boar

And whereas, in compliance of directions of the Central Monitoring C&mniumeti Office-Ill,Ludhiana
( CMC), CPCB has carried out inspection and monitoring of the Buddha Nallah and River Sutlej

was

on
02.04 2024. The CPCB has also carried out inspection of 04 CETPS located at Ludhiana on

Page 3 uf b
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4 r22.04.202« and >ssueo directionsu/s ISil'fh) cf the V.••>: - . (Prevention and Control of ooliut.cm
. . I. . 1S74 regardingnon-compliance of fom Ci TPs of ludl -i.- f.a fhe CETP o» capacity 15 MED

visit rd by the team of CPCB and following observations wore made:

t. During the visit on 22.04.2024, the CETP was found operational with the flew rate of
11.25 MLD. The CETP receives effluent through dedicated underground pipeline and the
treatment is based on Sequential B.- . i Reactor (SBR) technology. It was informed that
the C.F.TP is discharging the treated effluent into Buddha Naliah (which meets River
Sutlej) through underground pipeline from the CETP. However, as per EC issued hv
MoEF&CC on 08.12.2014. the CFT3 is required to establish a Zero liquid Discharge-
system.
The i onsent under the Air Act.1981 - s -aiid upto 31.01 2025 for the operation of 15 ML' -
Cf- tp However the consent undei 'i c- -Vatei At. i ‘7-i vas valid ti : 04.01 2.02?» and th->
Authorization under the Hazardous a -ur Other Wastes (Management & Trniisboundar
Movement ) Rules 2016 was valid til' 04 10.2022 for which the CETP has applied ior
renewal to PPCB.

3. During visit, it was informed to the team that 36 Dyeing/Printing/washing units nr.d
obtained membership from CETP ami connected to the- CETP ,

4. Grab samples were collected froim the CETP during monitoring The analysis results of
sample collected frcm CETP outlet m-. eais thafs H OD 243 mg/l (Standard: 30 mg/!),

COD: 587 mg/l (Standard: 250 mg/l), Chloride - 1904 mg/l (Standard: 1000 mg/l) and
Sulphide: 16 mg/l (Standard: 2 mg/l; exceeds the notified effluent discharge standards
lor CFTP. Remainingmonitored parameters were found within the prescribed standard'

5 Further, the grab samples were r,fleeted from the aeduontia - Batch Reactor (SBR; tan-
for MISS & fvIL'- 'SS The sample aralyvis results reveals that the concentration of MISS

263 " mg/l (Designed value: 4840 mg/1; and con:mutation iV'i VSS. 1179 mg/l (Designed

value: 38 /2 mg/l) are iess than 'he -signed valucs which indicates the poor operation

of the SBR.
t . The CETP has installed Online Continuous Effluent Monitoring System (OCEMS) -it ;c -.

final outlet of treated effluent forihe parameters pH, ISS, COD. BOD with connectivity

to PPCB & CPCB servers. During the visit, the OCEMS was found operational and variation

in OCEMS reading compared with the monitored results was also reported which

indicates the improper working / validation / calibration of OCFMS system.

7. During the visit, it was observed that the CETP has provided sludge storage facility and

obtained membership from M/s Re-sustainabiMty limited (M/s Ramky Enviro Engineers

Limited) for disposal of sludge The CETP had disposed 602.585 MT Sludge during the

period of 02.04.2023 to 31.03.202-1. through TSDE
And whereas the SpV is •'minting the provisions of the Water (Prevention &

Control of Pollution) Act , 1974
And whereas, Environmental Engineer . Zonal Office- 2. Ludhiana brought out that

in light of deficiencies as observed by CpCR in operation of the CLTPs of Ludhiana installed lor

dyeing units on its visit on 22.04.2024. tnc Central Pollution Control Board has issued directions

u/s 18/l(b) of the Water ( Prevention & Control of Pollution) Act, 1974 vide letter dated

12.08.2024 to take appropriate action including imposing Environmental Compensation and to

ensure that the CETP is operated ensuring:

a) Operation/ augmentation of the treatment system, appropriately, so as to meet the

prescribed discharge standards and to comply with the disposal condition mentioned in the

Environmental Clearance by MoEF&CC. dated 03.05.2013 and 08.12.2014 in the aforesaid 40

MLD, 50 MLD & 15 MLD CETPs. Further, to stop discharging of treated effluent into Buddha

Naliah from 50 MLD, 40 MLD & 15 MLD CETPs.

i

I

i

i

i n

i

tfomr|entaS Engineer
Punjab Pollution Control Boar
Regional Office-Ill, Ludhiana

Envi
Page 4 of 6
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5 \ .
b ) With valid consent under the Water Act, 1974/ Authorization under the Hazardous and Other

Wastes (Management & Transboundary Movement) Rules, 201G form PPCB and comply with
all the conditions mentioned thereof.

c ) Undertaking regular calibration, maintenance and validation of the OCEMS analysers ns per
standard operating procedures/recommendations of the suppliers, so as to ensure
generation of continuous & reliable data.

And whereas, Punjab Pollution Control Board was further directed by Central
Pollution Control Board as under:
a. To prescribe disposal condition to respective CETPs in accordance with the Environmental

Clearance by MoEF&CC dated 03.05.2013 & 08.12.2014.

b. To prescribe inlet standards for CETP in accordance to the CETP notification dated
01.01.2016.

c. fo regularly undertake verification of member industries of the CETP for ensuring proper
operation of PETP/ETP by individual member industry.

And whereas, notice to issue directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1988 was issued to the 5PV with an opportunity ol
personal hearing before Chairman of the Board on 13 09.2024 postponed to 18 09.2024.

And whereas, Sh. Lalil Jain, Director of the SPV (CETP of 15 MI D) alongwith Sh. I.K.

Kapila, Advocate, Hon'ble Supreme Court of India attended the hearing and submitted a written
reply which was taken on record. The representatives stated that although the EC was obtained
by the SPV for ZED based treatment but later on the project was conceived on the SBR based
secondary level treatment. The representatives further contended that other two CETPs of 40
MLD & 50 MLD capacity were duly sanctioned without any condition / requirement for ZLD level
treatment. Regarding the submission of Bank Guarantee as per decision of personal hearing
afforded to the SPV by Chairman of the Board on 16.06.2023, the representatives informed that
the SPV has challenged the said decision by way of filing appeal before the Appellate Authority
and the decision is pending. The representatives disagreed with the technical observations as
leported by the CPCB and did not find the same acceptable to the SPV and insisted not to penalize
the SPV on the basis ol the said report , the representatives further informed that the SPV has
applied for obtaining tbe consent to operate under the Water (Prevention & Control of Pollution)

Act, 1974 with the Board.
And whereas, during hearing, It was observed by the Competent Authority that

the SPV has been constantly pursued by the Board to submit proposal for upgradation of the
CETP to ZLD technology in consonance with the EC conditions and thus not to discharge its
effluent into the Buddha IMallnh. However, the SPV has not taken any step in this direction. The
Ludhiana city has been declared as critically polluted area due to various reasons and one of the
reasons is the activities of the industrial units in violation of the environmental norms Though
the Board has imposed EC and performance Bank Guarantee but the SPV is still violating the
provisions of the Water (Prevention and Control of Pollution) Act, 1974.

And whereas, the representatives of the SPV could not give any satisfactory reply
to the observations raised during the hearing.

And whereas, after detailed deliberations and hearing the representatives of SPV,
officers of the Board and taking into consideration various factors including the seriousness of
the issue, the Chairman of the Board observed that the objective to restrain the discharge of
effluent into Budha Nallah cannot he achieved except with the issuance of directions. It is a fit
case to invoke the provisions of section 33- A of the Water (Prevention and Control of Pollution) (
Act . .1974 for issuance of suitable directions to the SPV operating the CETP of 15 MLD capacity at
Bahadurke Road, Ludhiana. Hence, the Chairman of the Board in exercise of the powers
conferred

Enviror.inenjctf Engineer
Punjab Pollution Contra Boar
Regional Office-Ill,Ludhiana
Page 5 oi 6

u/s 33-A of the Water (Prevention and Control of Pollution) Act, 19 74 decided to issue
the following directions to the SPV of CETP of 15 MLD capacity:
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6 a

/’ •!u- SPV -ba!i er.svr ? that the operation / augmentation of treatmur.. system r : r '.
appropriately made. <o as to meet 'with the prescribed d'S< harge standards
with the disposal conditions mentioned in the Environmental Clearance £r,tntr:. * m
Ministry of 1 nviroriment. f orest and Ciimatc Change dr.fea 08.12.2014

The SPV shall immediately stop the discharge of effluent from the CfTP of 35 ft .
apar.'ty i:- ‘o Buddha waliah cr any other surface water body.

And who. ** .: . the proper dings of the hearing'were corwc ye<i to the n In .t
." 5 798 '-»9 cared 25.09 .’024. .

New, therefore, the Competent Authority of the PoUutiov C'O'. JI - " .1

f“ exercise of the powers conferred upon it u/s 33-A of ti.e 5V?itP' eveniion C .ii mr ’ . i

Pollution) Ac: 197 •!. amended in 1938, issues the following directions
1 ' hat. the SI'7 shall meet with the orcscribed discharge star-da; h aim 1 . WUJ|V v.u

dispcs- mditions mentioned in the Fevronmentc! Clearance e a:vi»c ne '•••firs
environment, Forest and Climate Change dated 03.05.2013.

Ihat, the SPV shall immediately stop the discharge of effluent horn the HP • <( .
capacity into Buddha Nallah or any other surface water body.

in case of failure to comply with the above smd direction:, y r ’'al. V- foi u
4] , t . Vvn;er (Prevention ami Control of Pollution ) Ac 1974 as smoodud in i°8".

HO r * Vo

I

: .

f u r a.o /C
PurnaO rilliJtlori Cor.tr' 'y'w

Hated.fifey_.... . y -

A cep. J( diu above is forwarded to the Environment;.. _ng*neer. ia> ir>;cb
Vrol Boaid, Peg'otvv Office-!, Ludhiana for information and necessary action He a ' - •

Prm *;.; r.'> ..brut report regarding effective compliance of above said direction-', within 3 d:
positively.

Q ! F o r a i f i r i£l f l j*Punjab Pollution Co Viv.-' 8o?ro
i

i

Envirflfirnpital Engineer
Punjab Pollution Control Boar
Regional Office-Ill,Ludhiana

I
!
!
i

*
. Page 6 cr 6
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Annexure-lll

rjvtfm fi^Trrr PiznroT tiri
CENTRAL POLLUTION CONTROL BOARD

trafriruT, 'JR X17.1 îcTorj ’crftarN ‘Ninu , virci TTICHTT
MlNISint OF EHVinOHMCNT.FOnFST & CLIMATE CHANGE,GOVT, OF INDIA

* 57
J V - ')

V—.' -kÛ ,• vV-A.*

.v LiEFE •»»*» WM »!*•-*
n*Vjn '( V*'* '1Lifoslylo for

Envitoninenl

.•5ULL\(IL'.'Jif

R11(111/^.(18.2024CPCD/IPC-VIt/CKTl’- l .uillii;m;i/.

To

Tlu* MI'IMIKT Scm'lary
Punjab Pollution Control Hom'd
Vntnvanm Dhawtin, Nabha Rond
Pntinln Punjab

Directions miller section I>!(I){ IT ) of 1lie Whiter (Prevention and Control ol
Pullutinn) Ad, 1974 rcjpmlini*. noii-ronifilioncr status of four CRTP.s
namely A. 40 MCI) Cl' IT- near Centred .tail, Tnjpiir Hand (Focnl Point
Module), Ludhiana, Pnnjnli, II. ?0 MJ ,I> f.’RTP Taji'.ur-llniion Rond
Cluster, l.nilliiniiu, near Central .Inil. T-.tjpuk* Hood. Ludhiana, Pnnjnli, C.
15 MCI) Cl'TP- Hnhadtirkt: Itond, Cndliinnn, Piiiij.il> mid D. 500 KCI)
CUTP, Plot No. D- 2 fi0-2dI,I'lmse-VIII. focnl I’oinl. Ciidliiunn,Punjnb.

Subject:

WIIF.IIF.AS, amongst 01hers, under C.irciitin 17 of lln: Water (Prevention .t Control of
Pollution) Aci, 1974, one of 1lie fundions of 1I10 State IVdlnlinn Control Hoard (SPCB),(or
Po 11illion Control Cotnntillec for Union Territories) constituted under the Writer (Prevention
&. Conlinl ol' Pollution) Act, 1974 is to plan a comprehensive iirouramme for prevention,
control or abatement nf pollution nfstrrnms and wells located in the Stale and lo secure the
execution theiefore; and

v,'licit CAS, amongst oiliers. under Section IA of tin \Vni>:r ( lYovomit'm A - Control of
I’oilin inn) Act. 1974 andIhe A ii (Pievenlinn and Conirnl of Pollution) Art, 1981, one of t lie
functions of the Central Pollution Control Hoard (( TC.'ltt. ennsiiiulcd under 1he Water
(Prevention & Control of Pollution) Ad. 1974 is to coordinate nrtiviiier. nf the Slide
Pollution Control Hoards and Pollution Control Coinmillees and in provide technical
assistance and guidance lo SPCIls/l'CCs;mid

WHCKF.AS, amongst 01hers, under .Section IA of the Water (Prevention A* Control of
Pollution) Act, 1974, one of the functions of the Comral Pollution Control Hoard (CPC!)),
is lo promote cleanliness of.sirenms and wells in dillmmt areas of 1he State; and

WIICKRAS, die Central Government has notified the simulants Tor discharge of
environmental pollutants front various categories of industries.Common ITlluem Treatment
Plants ( CL'II’s) and Sewage Tresilmcid Plants (SITsi under the fuiviromuenl (Protection)
Aci, 1986 rind the Miles framed ilieie under: and

rrfn^njtaEnviro
Punjab Pollution Control Boar
Regional f )ftl0 l-H-;%r--at- -

ai Engineer
'
•yW \ > i ocFFi

• 1 > ’ \\
UA ; T V t

'qfwvr ‘Ji'eR 1 T£=ff 3l7j-T TU{, Resit-110032
Parivesh Ghawan, East Aijun Nagar, New' Delhi - 110032

^PWTGI: 4.11020.10, 22305792, 7RTlT-fe/Wcbsile : www.cpbc.nic.in
, 3

21

Scanned with CamScanner
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*58

WHEREAS, there is a need to inculcate the habit of sell''monitoring within the CETPs for
complying with the prescribed standards and this can be achieved by installing Online
Continuous Effluent Monitoring System (OCEMS);and

WHEREAS, four CETPs namely (i) CP.TP - 40 MLD near Central Jail.Tajpur Road (Focal
Point Module), Ludhiana. Punjab, (ii) CETP - 50 MLD Tajpur-Rahon Road Cluster,
Ludhiana, near Central Jail, Tajpur Road, Ludhiana. Punjab, (iii) CETP - 15 MLD
Buhadurke Road, Ludhiana,Punjab and (iv) CETP - 500 KLD CETP.Plot No, D-260-261.
Phasc-VIll, Focal Point. Ludhiana, Punjab were inspected by CPCB olTicials along with
officials of Punjab PCB during 22.04.2024 and 23.04.2024 based on the communication of
the Central Monitoring Committee (CMC) w ith CPCB. Following major observations were
made

A. CETP - 40 MLD. near Central Jail, Tajpur Road (Focal Point Module).
Ludhiana, Punjab (herein after referred as CETP):

During the visit on 22,04.2024, the CETP was found operational with the flow rate
of 29 MLD. The CETP receives effluent through dedicated underground pipeline
and the treatment is based on Sequential Batch Reactor (SBR) technology. It was
informed that the CETP is discharging the treated elTIuent into Budha Nallah (which
meets River Sutlej) through underground pipeline from CETP. However, as per the
Environmental Clearance (EC) issued by MoEF&CC to the CETP dated 03.05.2013,
"the treated wastewater will be used for irrigation" and it is also mentioned in the
special terms & conditions that."Them shall be no discharge into Budha Nallah"

II. The consent under the Atr Act, 1981 is valid upio 29.12.2024 and the Authorization
under the Hazardous and Other Wastes (Management & Transhoundary Movement)
Rules, 2016 is valid upto 19.12.2024 for the operation of 40 MLD CETP. However,
the consent under the Water Act, 1974 was valid till 15.05.2023. The CETP has
applied for renewal of consent to PPCB on 07.09 2023.

It was reported that 72 Dyeing and Printing units have obtained membership from
CETP. It was also informed by the CETP operator that inlet norms for CETP is not
prescribed in the consent.

III.

Grab samples were collected from the CETP during monitoring. The analysis result
of samples collected from CETP outlet reveals that BOD:54 mg/I (Standard: 30
mg/I), COD:262 mg/I (Slandard:250 mg/1). Chloride:2284 mg/I (Standard: 1000
mg/I)) and Sulphide:2.4 mg/L (Standard: 2 mg/1) exceeds the notified effluent
discharge standards for CETP. Remaining monitored parameters are within the
prescribed standards.

IV.

Envtfonw /enta. Engineer
Punjab Pollution Control Boar
Regional Office-Ill. Ludhiana

2
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Grab sample were also collected from the Sequential Baich Reactor (SBR) tank for
MLSS & MLVSS. The analysis result reveals that the concentration of MLSS: 4661
mg/I (Designed range: 5000-7000 mg/ I ) and concentration of MLVSS: 3000 mg/ I
(Designed range: 3500-4200 mg/I) are less than the designed range, which indicates
the poor operation of the SBR.

The CETP has installed Online Continuous Effluent Monitoring System (OCEMS)
at the final outlet of treated effluent for the parameters- pH, TSS, COD, BOD with
connectivity to PPCB & CPCB servers. During the visit, the OCEMS was found
operational and variation in OCEMS reading compared with the monitored results
was also reported which indicates the improper working / validation / calibration of
OCEMS system.

V.

VI.

The CETP has provided sludge storage facility and obtained membership from M/s
Rc-sustainability Limited (M/s Ramky Enviro Engineers Limited ). The CETP had
disposed 3517.235 MT sludge (as per the log book records) during the year 2023-

VII.

24.

B. CETP - 50 MLD, Tujpur-Rahon Road Cluster, Ludhiana, near Central Jail,
Tajpur Road, Ludhiana, Punjab.

I . During the visit on 22.04.2024, the CETP was found operational with the flow rate
of 46 MLD. The CETP receives effluent through dedicated underground pipeline
and the treatment is based on Sequential Batch Reactor (SBR) technology. It was
informed that as per the consent, the CETP is permitted to discharge the treated
effluent into Budha Nallah (which meets River Sutlej) through underground pipeline
from CETP. However, as per the EC issued by MoEF&CC to the CETP dated
03.05.2013, "the treated wastewater will be used for irrigation" and it is also
mentioned in the special terms & conditions that." There shall he no discharge into
Budha Nallah".

The consent under the Air Act, 1981 is valid upto 31.03.2026 for the operation of 50
MLD CETP. However, the Authorization under the Hazardous and Other Wastes
(Management & Transboundary Movement ) Rules, 2016 was valid till 04.12.2023
and the consent under the Water Act, 1974 was valid till 22.08.2023. The CETP has
applied for renewal of consent and authorization to PPCB on 31.08.2023.

I I .

It was reported that 110 Dyeing and Printing units have obtained membership from
CETP. It was also informed by the CETP operator that inlet norms for CETP is not
prescribed in the consent.

ill.

[V. Grab samples were collected from the CETP during monitoring. The analysis result
of samples collected from CETP outlet reveals that BOD: 128 mg/l (Standard. 30

3

yffuuTt
Pollutro

Envir
Punjab PoMut/on ControTBeanRegional Office-Ill. Ludhiana

ntai Engineer

23

Scar.iwd wim r.amScannra
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ing/l),COD: 382 mg/l(Standard,250 ing/i)and Chloride: 1713 mg/l sStandard: 1000
mg/l) exceeds the notified effluent discharge standards . for CETP. Remaining
monitored parameters are within the prescribed standards.

Grab sample were also collected from the Sequential Batch Reactor ( SBR) tank for
MLSS & MLVSS. The analysts result reveals that the concentration of MLSS: 300
mg/l(Designed value: 5000 mgOj and concentration ofMLVSS: 215 mg/l(Designed
value: 4000 mg/l) are less than the designed values, which indicates the poor
operation of the SBR.

V.

VI. The CETP has installed Online Continuous Effluent Monitoring System (OCEMS)
at the final outlet of treated wastewater for the parameters- pH, TSS, COD, BOD
with connectivity to PPCB & CPCB servers.Duringthe visit, the OCEMS was found
operational and variation in OCEMS reading compared with the monitored results
was also reported which indicates the improper working / validation / calibration of
OCEMS system.

VII. During the visit, it was observed that the CETP has provided s'udge storage facility
and obtained membership from M/s Re-sustainabiliiy Limited (M/s Ramky Enviro
Engineers Limited) for disposal of sludge. The CETP had disposed 1597.20 MT
sludge during the year 2023-24 through TSDFand further, as per log book records,
about 173 MT was stored in the premises.

C. CETP - 15 MLD CETP- Buhadurkc Road.Ludhiana Puujab.

During the visit on 22.04.2024, the CETP was found operational with the flow rate
of I!.26 MLD. The CETP receives effluent through dedicated underground pipeline
and the treatment is based on Sequential Batch Reactor (SBR) technology'. It was
informed that the CETP is discharging the treated effluent into BudhaNallah (which
meets River Sutlej) through underground pipeline from the CETP. However, as per
EC issued by MoEF&CC on 08.12.2014, the CETP is required to establish a Zero
Liquid Discharge system.

I.

11. The consent under the Air Act, 1981 is valid upto 31.03.2025 for the operation of 15
MLD CETP. However, the consent under the Water Act, 1974 was valid til!
04.01.2023 and the Authorization under the Hazardous and Other Wastes
(Management & Transboundary Movement) Rules. 2016 was valid till 04.10.2022
for which the CETP has applied for renewal to PPCB.
Il was reported that 36 Dyeing/Printing/washing units have obtained membership
from CETP and connected to the CETP at the time of visit. It was also informed by
the CETP operator that inlet norms for CETP is not prescribed in the consent

HI.

Environmental Engineer
Punjab Pollution Control Boar
Regional OfFico-"’

a

24
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Grab samples were collected from the CETP during monitoring. The analysts results
of sample collected from CETP outlet reveals that BOD: 243 mg/ I (Standard: 30
mg/I). COD: 587 mg/l (Standard: 250 mg/I ). Chloride: 1904 mg/ I (Standard: 1000
mg/I) and Sulphide: 16 mg/l (Standard: 2 mg/l ) exceeds the notified effluent
discharge standards for CETP. Remaining monitored parameters are within the
prescribed standards.

IV.

Grab samples were collected from the Sequential Batch Reactor (SBR) tank for
MLSS & MLVSS. The sample analysis results reveals that the concentration of
MLSS: 2639 mg/l (Designed value: 4840 mg/l) and concentration MLVSS: 1179
mg/l (Designed value: 3872 mg/l) are less than the designed values, which indicates
the poor operation of the SBR.

V.

VI. The CETP has installed Online Continuous Effluent Monitoring System (OCEMS)
at the final outlet of treated effluent for the parameters- pH, TSS, COD. BOD with
connectivity to PPCB & CPCB servers. During the visit , the OCEMS was found
operational and variation in OCEMS reading compared with the monitored results
was also reported which indicates the improper working / validation / calibration of
OCEMS system.

VII. During the visit, it was observed that the CETP has provided sludge storage facility
and obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro
Engineers Limited) for disposal of sludge. The CETP had disposed 602.685 MT
sludge during the period of 02.04.2023 to 31.03.2024. through TSDF.

D. CETP - 500 KLD CETP, Plot No. D-260-261, Phasc-VIII, Focal Point ,
Ludhiana, Punjab.

I . During the visit on 23.04.2024, the CETP was found operational with the flow rate
of 450 KLD. It is informed that the CETP receives effluent through dedicated tankers
from member units through vehicles (56 in number) equipped with GPS system for
carrying effluent. The CETP comprised of physico-chemical process followed by
filtration, two stage Reverse Osmosis (RO) followed by evaporator to achieve ZLD
as per the consent and EC condition.

I I. The Air consent is valid upto 30.06.2028 and the Water consent is valid upto
30.06.2027 for the operation of 500 KLD CETP. However, the Authorization under
the Hazardous and Other Wastes (Management & Transboundary Movement) Rules,
2016 was valid ( ill 16.06.2021. It was informed that the CETP has applied for
renewal of authorization to PPCB on 01.10.2021.

III. It was reported that 1613 Electroplating industries / Metal Surface Treatment units
have obtained membership from CETP and connected to the CETP at the time of

5

Reu.onal Office-Ill. I.lldhfan„
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visit. It was also informed by the CETP operator that inlet norms for CETP is not
prescribed in the consent.

I V . On the day of visit, it was observed that the (low meters are installed at RO Feed,
RO Reject, Evaporators Vessels feed and Evaporator concentrate. It was reported
that the CETP have not installed difTercntial pressure gauge system at Cation-Anion
and Carbon filter systems which can be used to indicate the choking/scaling of
filtration system.

V. During the visit, grab samples were collected from the RO outlet of CETP. The
analysis result reveals that treated effluent is complying with the notified discharge
standards. Discharge of effluent from the CETP premises was not observed during
visit. It is reported that treated effluent (RO Permeate and Condensate) is used for
cooling tower makeup water, plantation, gardening, watering to MC parks, DC
office, NH-95, construction work. The CETP has also made agreement with M/s
Vaidhman Special Steels Limited C-58,Focal point Phase-3, Ludhiana, to take 100
KLD treated effluent through tankers for using in different purpose as per
requirement. Furthermore, the CETP operator has maintained the records of the
treated effluent taken by the users for gardening, construction activities & industrial
use and others. The CETP has established an Environmental laboratory.

VI. The CETP has installed OCEMS (Electromagnetic flow meter, PTZ camera) at the
final outlet / RO permeate wliich is connected to CPCB/PPCB portal in compliance
of CPCB directions.

VII. The CETP has installed 05 KLD STP with Moving Bed Biofilm Reactor (N1BBR)
for treatment of domestic wastewater.

AND, NOW, THEREFORE, in exercise of powers conferred under section 18( 1 ) (b) of
the Water (Prevention & Control of Pollution) Act, 197-1 and Air (Prevention and control of
pollution) Act, 1981, Punjab Pollution Control Board (PPCB) is hereby directed to take
appropriate action including imposing environmental compensation and to ensure that
CETPs are operated ensuring.

a. Operation/augmentalion of the treatment system, appropriately, so as to meet the
prescribed discharge standards and to comply with the disposal condition mentioned
in the Environmental clearance by MoEF & CC dated 03.05.2013 and 08.12.2014 in
the aforesaid 40 MLD, 50 MLD and 15 MLD CETPs. Further, to stop discharging
of treated effluent into Buddha Nallah from the 50 MLD CETP, 40 MLD CETP and
15 MLD CETPs.

Envir6ninpntai Engineer
Punjab Pollution Control Boar
Regional Office-111. Ludhiana6
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b. With valid consent under the Water Act-1974 / Authorization under the Hazardous
and Other Wastes (Management & Transboundary Movement ) Rules, 2016 from
PPCB and comply with all the conditions mentioned thereof.

c. Undertaking regular calibration, maintenance and validation of the OCEMS
analysers as per standard operating procedures/recommendations of the suppliers, so
as to ensure generation of continuous & reliable data.

Further, PPCB is also hereby directed:

a. To prescribe disposal condition to respective CETPs in accordance with the
Environmental clearance by MoEF&CC dated 03.05.2013 and 08.12.2014.

b. To prescribe the inlet standard for CETP in accordance to the CETP notification
dated 01.01.2016.

lo regularly undertake verification of member industries of the CETP for ensuring
proper operation of PETP/ETP by individual member industry.

I he action taken by PPCB be intimated to CPCB within 15 days of receipt of these
^directions.

c.

(Bharat Kumar Sharma)
Member Secretary

Copy lo:

1. The Chairman
Punjab Pollution Control Board
Vatavaran Bhawan, Nablta Road
Patiala Punjab

for information, please.

2. The Additional Secretary (CP Division)
Ministry of Environment, Forests & Climate
Change,
Prithvi Wing. 2nd Floor, Indira Paryavaran
Bhawan, Jor Bagh Road,
New Delhi-110 003.

for information, please.

fonmentdi Engineer
Punjab Pollution Control Boar
Regional Office- Ill . Ludhiana

Envi

7
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(or Idliow-up, please3 The Kcgioniil Director (Cimrxlii'itrti)
Ccntrul Polluiion Control Botin!
3SN1, Telephone llxchnngc. 2'"1 Idoor
Sector - IOC. Chandigarh - IMllJ-17

lor inlorm.ilinn. pleas':.4 Divisional Head, WQM-i.
CPCB, Delhi

Cor information, please.5. Divisional Heart, IPC-V1,

CPCB. Delhi

lor uploading on CPCB
website, please.

6 Divisional Head, IT
CPCB. Delhi

Envir*6rmientdi Engineer
Punjab Pollution Control Boar
Reniona! Office-ill. Ludhiana

( Hit,i i a t Kinna r Sharma)

o\ r
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LiiliFTH yfTC WHta?

PI N.lAH POLLUTION CONTROL BOARD
J" l/.B

v>r l f
VJT

Zonal onicc-ll. I>648-I3. Hack Side CICU Ol'lice. I’hasc-S. l ocal Point. Iiullmma
I’ll So. <) i(> l -26?0NiE- mail: secio2ldhppcb@yahoo.com

Dated .(B.sjo^ jcS'iNo. PPCB/SEE/ZO-2/LDH/202 Leg'
lo

l) The Chairman,
Bahadut Kt Textile & Knitwear Association ( SPV ),
C/o M/s Adinalh Dyeing & f inishing Mills, Bahadurke Road,
Dyeing Complex, Ludhiana.

7 ) The Dimmer,
Bahadur Xo Textile K Knitweai Association (5PVJ,
C/o M/s Shn lialaji Finishing Mills Bahadurke Rood
Dyeing Complex. Ludhiana.

Proceedings of the personal hearing given by Chairman of the Board on 18.09.202T
w.r.t notice to issue directions u/s 33-A of the Water (Prevention S. Control of
Pollution) Act, 1974 as amended in 1988.

sub

The following weie present:

On behalf of PPCB

tr. CL S. Majithia, Member Secretary

Pa> deep Gupta, CEE, Ludhiana

'•.iiidt Sirti .u , SI.L. ZC I udhiana
1 Nil. lii ' (lupin. FT , 70-7. 111- IIii.iii;i

Oi tiehalf of SPV

Sn ,iiii Jam. Diiectoi
Sii. I.K. Kapila. Advocate, MorTble Supreme Court of India

Environmental Engineer, Zonal Office-2, Ludhiana brought on! that Baiiadcn K

fexiile Knitwear Association (SPV for CETP) has installed and is operating the Common Effluent
-e-iiment Plant (CETP) of capacity 15 MLD for treatment of waste water from the cluster ol
i dyeing Industrie' located at Bahadur Ke Road in Ludhiana.

La:In. TV was granted consents to operate under W.nei T ’n . • it . .
Control of Pollution ! Act, ' 9 /4 vide no. CTOW/Rencwni/lDH3/202?./18251904 dated US 07 V

mci Air (Prevention & Control of Pollution) Act, 1981 vide no. CrOA/Vnried/LOH3/2C71/

ZtoAJhOl dated 04 .102i, to opeiate the CETP of capacity IS MLD tor the ue-truv

' T 'i.mnt generated from dyeing industries located at Bahadurke Road, Ludhiana, out it * » .
'onsents Tad expiied on 0-1.01.2023 and 31.03.2024 respectively.

Environmental Engineer
p^

.^p0jf jlioil Coni:r61 BbalvV the Hoard from time tn time lor the compliance of the provisions o' cMivirunn.-ru.w

Regional Office-111.LudultyV^.ally the Water (Prevention and Control of Pollution) Act, 1974 by wav of issmiig

Since the inception and commissioning, the SPV of 15 MID capacity n oon ..

i

1 . »•• renucsts reminder and affording of ooportnmtir o» heating hefn* e th. 1 m m >

s
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Authority. The officers of the Board are also carrying out the monthly monitoring of the Co

effluent Ireatment Plant since the commissioning of the CETP

mmon
ft

The SPV, BKTKA was given personal hearing before the Chairman of the Board on

16 06.2023 u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 3 S amended in 198?

for non-achievcmcnt of effluent discharge standards at final outlet of CETP-1S MLD. After hearing

tne representations of the SPV and the officers of the Board and considering the relevant facts

of the case the Chairman of the Board has decided as under.

I V shall sunrnit a time bound proposal for up-gradation and augmentation of the CC •*•

along with PERT Chart so as to achieve the prescribed standards as well as the standards as

mentioned in the OPR appraised at the time of approval of financial aid received from, the

Government for this CETP. within 30 days.

i

SPV shall submit a time bound proposal for 2nd Phase of up-gradation of CETP to ZLD along

with PERI Chart as per the condition of Environmental Clearance granted by MoEF&CC,

within 30 days.

SPV shall take all necessary measures to reduce the concentration of various pollutants at

source including pretreatment in the member units wherever required so as to meet with

inlet standards of DR at CETP and issue necessary directions to this effect to the member

3

units

iTI the up-gradation of CETP, SPV shall operate the existing CETP with best of its ability,

adequately and efficiently so as to achieve the presumed standards.
4 .

SPV shall also work on the removal of colour at the final outlet of the CETP to achieve theS

desired standards as well as to the visual satisfaction.

SPV shall submit the performance bank guarantee of remaining amount after deduction of

the EC i.c (2,40,00000 - 77,62,500 * 1.62,37,500) of Rs 1 62,37,500/-, within 15 days.

6.

SPV shall get installed SCADA enabled how meters with all the member units at intake supply

(submersible pumps / MC supply / other sourcesl having connectivity with the Online

Monitoring System of CETP and access to Punjab Pollution Control Board, within one month

to ensure that no bye-pass of effluents is being operated by them. Till the installation of

online meters, the industry shall must have EMF or mechanical meter at intake supply for

which record is to be maintained on day to day basis.

A

i

SPV shall provide flow meter, CCTV cameras and Online Monitoring Mechanism at its final

outlet leading to Buddha Nallah, within one month.

8.

Environmental Compensation for the period of 20.04.2022 to 11.05.2023 (date of last

sampling) shall be imposed on the SP for not operating the CET properly and efficiently

resulting in non-achievement of results. Regional Office-3, Ludhiana to calculate the amount

of Environmental Compensation and obtain necessary approvals.

9

Environrn^nta] EngineerPunjab Pollution Control BoarRegional Office-Ill, Ludhiatif
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10. l egal action against the SPV (CETP 15 MID, Bahadur Ke Rond, Ludhiana) and its Directors

(M/s Bahadur Ke textile 54 Knitwear Association (SPV) as well as CETP operator be initiated

in the Competent Court of Jurisdiction.

The SPV has not complied with the decisions of the hearing mentioned above from

sc . i , m ! to serial no 06 as the SPV has neither submitted any proposal to adopt / t.U • •• •

submitted bank guarantor of remaining amount after deduction of the EC

The CETP of capacity 15 MLD installed at Bahadurke Road, Ludhiana for the

treatment of effluent generated from the dyeing industries of Bahadurke cluster is fully

operational since July 2020 and CETP is being regularly monitored by the Board on monthly basis

The CETP has failed to achieve the stringent discharge standards prescribed by the Board for the

CETP since its commissioning.
The SPV had applied for renewal of consent to operate under Water (Prevention

and Control ol Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act , 1981 and

mii'L, ' L IP 15 i\ . . I ) was visited by officer of the Board on )1.U4.7074 and it was ob.sei.!< I

as i •! .1er

CL IP was in operation foi the treatment of effluent generated from the member dyeing

industries. DAE war also in line and operational

I

CETP had recently added 03 new sludge de-watering machines alongwith 32 existing slue

centrifuge pumps and these newly installed 03 machines were in operation and existing 02

were in standby mode.

The recently added 01 wood fired boiler of capacity 01TPH with cyclone separator as an

APCD alongwith steam paddler drier was also in operation

3.

- 'inmg visit effluent was collected and sent to the Board's lab lor analysis, as per the analyst.

• epmI CLIP is achieving tile discharge standaids prescribed by the MoEF&CC on ept one
p.uameter i.e. IDS bui if has failed to achieve stringent discharge standards prescribed In.

the Board

l

S CETP is complying with the provisions of the Air (Prevention & Control of Pollution) At :

1931

1he SPV has failed to comply with the decisions taken during the personal hearing

dated 16 06.2023 and tc achieve stringent effluent discharge standards thus, the SPV was found
violating Pie provisions of the Water (Prevention & Control of Pollution) Act, 1974 Environmental Engineer

Punjab Pollution Control Boar
Regional Office-Ill, LudhianaDie SPV was g noteci Environmental Clearance vum Molt- (Cm

03 12 2014 for the establishment of CFTP based on 7ero Liquid Discharge* (71 *J< ) ihonvifv
toHow up meeting ol Appraisal Committee on CETP was held in the MoLE&CC on 03 03.201b and

during the meeting it decided that the SPV ^hail install CETP based on convention *
treatment method in 1M phase and may adopt Zi.D in 2nd phase. Minutes of the said meeun

I U [
sm*******
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v/cre issued vide MoEF&CC letter dated 18.03.2016, but the SPV has not submitted any proposa,

.ill date to adopt 2nd phase i.e. 7I.D

ii'c; SPV nas filed appeals before Inn Appellate A ifn-y cum ..pet . -. , .
' overanient of Punjab Department of science Technology and Environment against following

decisions of the Board

l

t o

imposition of EC amounting to Rs 01 unre to the SPV vide minutes of meetm;; dated.
08.10.2021.

1

2 Imposition of EC amounting to Rs. 77.625 Lacs to the SPV vide Board' s no. 335 dated

4.10.2022

Against the decision o( the Board to obtain Performance Bank Guarantee of Rs. 2.4 Croros

from the SPV

However, above appeals filed by the SPV were decided and dismissed by tin

Appellate Authority -cum Secretary to Government of Punjab, Department of Science,

Technology and Environment vide orders dated 20.05 2024.

Environmental Compensation ( EC) amounting to Rs.l crore has already cccn

deposited by the SPV and EC amounting to Rs. 77.625 lacs has been recovered from the amount

of performance bank guarantee of Rs. 2.4 crore earlier submitted by the SPV However, the SPV

l is not submitted performance bark guarantee of remaining amount after deduction of the PL

amounting to Rs 77.625 Lac by the Board i.e. (2,40,00000 77,62.509 - 1,62,37,500) till date

u appeal filed by the SPV against tins fjG has already been dismissed by the Appellate Authorn

The SPV is not complying with the decisions of trie Competent Authority .

Show cause notice for refusal of consent to operate under the Water (Prevention

& Control of Pollution) Act, 1974 was issued to the SPV with an opportunity of personal hearing

'tX before the Chairman of the Board on 09.07.2024 postponed to 12.07 2024. postponed to

16.07.2024 and postponed to 23 0 / 2024 No one on behalf of SPV attended the hearing.

Considering the request of the SPV, the hearing was further postponed to 09.08.2024. However,

no one on behalf of SPV again attended tne hearing on 09.08.2024

Keeping in view the act and conduct of the SPV. it was observed that the SPV is

serious about resolving the issues / violations reported on part of the CETP and SPV is not

attending the hearing being afforded by the Board to avoid the implementation of the provisions

of Environmental Laws. After considering all the aspects of the case, the Chairman of the Board

decided to proceed ex-parte and has taken the following decisions:

not

1. The consent to operate applied by the SPV under the Water (Prevention & Control

Environmental
Punjab Pollution Control Boar

2. Notice to issue directions u/s 33-A of the Water Act, 1974 to take Ludhiana

the pollution generated by the CEfP, which may include taking legal action against the

gineer
Pollution) Act, 1974 be refused as ex -parte decision.
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responsible poisons of the SPV to stop the transaction of the bank account of SPV with

immediate effect, to impose the appropriate Environmental Compensation based on

polluter pays principle and to upgrade the existing CETP to the /'LL), be issued to the .SPV

nlongwith an opportunity of personal hearing before the Chairman of the Board.

The proceedings were conveyed to the SPV vide Board's letter no. 5336- 37 dated

29.08.2U24

In compliance to the decisions of hearing the consent to operate under the Water

(Prevention & Control of Pollution) Act, 197/1 was refused vide no. CTOW/Renewal/LDH3/2024/
75307219 dated 30 08.202/1

In compliance of directions of the Central Monitoring Committee (CMC ), CPCB ha:

carried out inspection and monitoring of the Buddha IMallah and River Sutle) on 02.04.202/1 I hr

CPCB has also carried out inspection of 04 CE IPS located at Ludhiana on 27 04.2074 and issuer

directions u/s 18(l)(b) of the Water (Prevention and Control of Pollution) Act, 1974 regarding

non compliance of four CETPs of Ludhiana. The CETP of capacity 15 MLD was visited by the team

of CPCB and following observations were made:

1. During the visit on 22.04.2024, the CETP was found operational with the flow rate of

11.26 MLD. The CLIP receives effluent through dedicated underground pipeline and the

treatment is based on Sequential Batch Reactor (SBR ) technology. It was informed that

the CETP is discharging the treated effluent into Buddha IMallah (which meets River

Sutlej) through underground pipeline from the CUE However as per i(. issued

MIoE' &CC on 08.12 2.014 the CLIP is required to establish n Zero I quid Di >ni.u ;

system.

2 Ihe consent under the Air Act 1981 is valid upto 31.03 202.5 for the operation of IS MLD

CL fP. However, the consent under the Water Act. 19 /4 was valid rill 04.01.2023 and the

Authorization under the Hazardous and Other Wastes (Management & Transboundaiy

Movement ) Rules, 2010 was valid till 04.10.2022 for which the Cfc IP has applied lor

renewal to PPCB.

3 During visit it was informed to the team that 36 Dyemg/Printing/wnshing units h a o ,

obtained membership from CUP and connected to the CF1P Envlronmentth Tstlffitieer
Punjab Pollution Control Doan-

4 Grab samples were collected ‘rom the CETP during monitonng. Ihc analysegtonW CMTlCC-lU, LudhiflPft
sample collected from CLIP outlet reveals thats B OD 243 mg/I (Standard 30 mg/lj

COD: 58 / mg/I (Standard: 250 mg/I), Chloride 1904 mg/I ( Standard: 1000 mg/I) and

Sulphide: 16 mg/I (Standard: 2 mg/I) exceeds the notified effluent discharge standard*,

for CE I P. Remaining monitored parameters were found within the prescribed standard- .
5 i urther, the grab samples were collected from the Sequential Batch Reactoi (SBR ' t mf

for MLSS & MIVSS. The sample analysis-results reveals that the concentration of Mr c

2639 mg/I (Designed value: 4840 mg/I) and concentration Ml VSS: 1179 mg/: (Design.

1’
‘iV 4feiSs
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value: 3.872 mg/I) are less than the- designed values, which indicates the poor operation

of the SBR
»

6 ( he CETP has installed Online Continuous Effluent Monitoring System (OCEMS) at the

final outlet of treated effluent for the parameter' pH. TSS. COD. BOD with connect ivits
to t'PCR & CPCB servers During 'he vis t the OCEMS was found operational and variation

m OCEMS reading compared witn toe monitored results was also reported winch

indicates Hie improper working / validation / calibiafion ol OCEMS system

During the visit , it was observed that the CETP has provided sludge storage facility and

obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro Engineers

Limited) for disposal of sludge The CETP had disposed 60? 685 MT Sludge during the

period of 02.04.2023 to 31.03.2024 . through TSDf

The SPV is violating the provisions of the Water fPrevention & Control ol Pollution)

Act, 1974

Environmental Engineer, Zonal Office-2, Ludhiana brought out that in light of

let henries as observed by CPCB in opcaiion ol the CETPs of Ludhiana installed for dveing units

r its visit on 22.04.2024, the Central Pu' iutmn Control Board has issued directions u- s lS/ libi

of the Water (Prevention & Control o’ Pollution) Act, 1974 vide letter dated 12.OS.2024 to take

appropriate action including imposing Environmental Compensation and to ensure that the CETP

operated ensuring

J , Operation/ augmentation of the treatment system, appropriately, so as to meet th-
prescribed discharge standards and to comply with the disposal condition mentioned in the

Environmental Clearance by MoEr&CC dated 03.05.2013 and 08.12.2014 in the aforesaid 40

Mi D, 50 MLD & 15 MLD CETPs. Further, to slop discharging of treated effluent into Buddha

Nullah ’rom 50 MLD, 40 MLD & 15 MID CETPs

i- 1 With valid consent under the Water Art , 1974/ Authorization under the Hazardous and Other

Wastes (Management & Transboundary Movement) Rules. 2016 form PPCB and comply with

all the conditions mentioned thereof

f ) Undertaking regular calibration, maintenance and validation of the OCEMS analysers as per

standard operating procedures/recomnendations of the suppliers, so as to ensure

generation of continuous & reliable data.

Punjab Pollution Control Board was further directed by Central Pollution Control

Board as under:

,i To prescribe disposal condition to respective CETPs in accordance with the Environmental

Clearance bv MoEF&CC datco 03.05.2013 & 08.12.2014

e. To prescribe inlet standards for CETP in accordance to the CETP notification dated

01.01 2016

Enviromr/pntaJ Engineer
Punjab Pollution Control Boan
Regional Office-Ill, Ludhiana
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[ o regularly undertake verification of member industries of the CETP for ensuring proper

operation of PETP/ETP by individual member industry.

Notice to issue directions u/s 33-Aof the Water (Prevention & Control of Pollution )

Act, 1974 as amended in 1988 was issued to the SPV with an opportunity of personal hearing

before Chairman of the Board on 13.09.2024 postponed to 18.09.2024

Sh. Lain Jam, Director of the SPV (CETP of 15 MID) alongwith Sh I.K. Kapila

Advocate. Hon'ble Supreme Court ol India attended the hearing and submitted a written n i

which was taken on record. The representatives stated that although the- EC was obtained by tin

SPV lor ZLD based treatment but later on the project was conceived on the SBR based secondary-

level treatment. The representatives further contended that other two CETPs of 40 MLD & 50

MID capacity were duly sanctioned without any condition / requirement for ZLD level treatment.

Regarding the submission of Bank Guarantee as per decision of personal hearing afforded to the

SPV by Chairman of the Board on 16.06.2023, the representatives informed that the SPV has

challenged the said decision by way of filing appeal before the Appellate Authority and the

decision is pending. The representatives disagreed with the technical observations as reported

by Hit :.PU< and did • •or find the same acceptable to the SPV and insisted not to penalise th« - Si”

an the h..sis of tiny sail: report The representatives further informed that the SPV has applied Im

obtaining the consent o operate under the Water (Prevention & Control of Po.lunom Act . 1~

with the Board

Duringhearing, it was observed by the Competent Authority that the SPV has been

constantly pursued by the Board to submit proposal for upgradation of the CETP to / {. : .<

technology in consonance with the EC conditions and thus not to discharge its effluent into tin-

Buddha Nallah However, the SPV has not taken any step in this direction, f he Ludhiana city ha:

been declared as critically polluted area due to various reasons and one of the reasons.is the

activities of the industrial units m violation of the environmental norms. Though the Board has

imposed EC and performance Bank Guarantee but the SPV is still violating the provisions of to

Water (Prevention and Control at Pollution) Act 1974

A .Environmental-Engineer
Punjab Pollution Control Boar

After detailed deliberations and hearing the representatives of SPV Regional'Qftice-Ill,LudhuitlfL
Board and taking mto consideration various factors including the seriousness of the issue, the

The representatives of the SPV could not give any satisfactory reply to the

observations raised during the hearing.

Chairman of the Board observed that the objective to restrain the discharge ol effluent inti,

Budha Nallah cannot be achieved except with the issuance of directions. It is a fit case to invoke
the provisions of section 33 A of the Water (Prevention and Control of Pollution) Act . 1974 Ice

•suae' • oi suitable dir •c'.iQm to the SPV operating the ( TTP ol 15 MLD capteiu it Bahnrtu -
Road, Ludhiana. I lent o the Chairman of the Board in exercise of the powers conferred o / s • -

IfPrkt^i
directions to thi SPV of CETP of IS Mi D capacity:

a mi vvotur (Prevention and Contiol Act, 197.1 decided tc issue the fret.

.' m- -Citii
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' >l'\ sh.Vi ensure th.it tnc operation / augmentation of treatment sys err. of C.r .
appropriately made, so as to meet with the prescribed discharge standards and to com

with the disposal conditions mentioned in the. Environmental Clearance granted by

Ministry of Environment,Forest and Climate Change dated OS 12.20,14

(

The SPV shall immediately stop the discharge of effluent from the CETP of lb MLD capacity

mto Buddha Nnllah or any other surface water body.

Apart from the issuance of directions u/s 33 A of the Water (Prevention and Control of •'•ollirim ;
•>ct i97‘( to the SPV of 15 MLD CETP the concerned Environmental Engineer of Regional Office-

I’dhi.-n, may also be directed bv making endorsement of the above order to earn ran •

iwing act'Oiv.
a. ' o calculate the Environmental Compensation since the start of CETP ten .

continued violations being committed by the SPv by way of discharging it - if I.T -
mto the Budha Nallah in violation of the conditions of Environment a! Clearance

granted by the Ministry of Environment Forest and Climate Change by odjv a ing the

period ! amount of the EC already imposed by the Board and deposited b * 'h
b. To process the consent application of the SPV pending with the Boar d. medi..m|y

on merits.
to personally ensure the compliance of above said decisions and submit en jri

ocommerdaticns without any delay

v .' iarn incrc 'orc , ' eqiiested .u comply w th the rln. i., i . • a m pemen 1 .
• ithin stipulated period and submit compliance report to the Board.

^on|efil̂ bt
( j f f Punjab Pollution Control Board

Dated .tS.5|0.Ci|>2V

For an

,5MQr i l ist. Nr..

A copy of the above is forwarded to the Member Secretary. Central Pnllut -c ..
i - trol Board, Parivesh Bhawan, New Arjun Nagar, Delhi- 110032 for kind information 8.

' .occssary action, please.

rO I

Punjat) Pollution Control boaio
Dated .£§5Ml

i

h.Mundst. No..

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
uvitrol Board, Regional Office-3, Ludhiana for information & necessaiy action

For and on Behalra*Punjab Pollution Control Soard'H
Environmental Engineer
Punjab Pollution Control Boar
Regional Office-Ill,Ludliinilft

I
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dtftj'i-r HcTS-

PUNJAB POLLUTION CONTROL BOARD
Zonal Ollico-ll. l.-6-t 8-B. Hack SidcCICU Office, Phasc-5, focal Point. I.utlliiimti

( moil: iceto2ldhppcb@yahoo.com

No. PPCD7SEE/ZO -2/LDH/2024/.5.1f!£'<? ?

V.a t3 fty
•vr

I’ll No. (IU>l-2fi7(INI

DatedRend.
lo

1) The Chairman,
Bahadur Ke Textile & Knitwear Association (SPV),
C/o M/s Adinnlh Dyeing & Finishing Mills, Bahadurke Road,
Dyeing Complex, Ludhiana.

? ] The Rirettor,
Bahadur Xo Textile & Knitwear Association (5FV),
C/o M/s Shri Bnlnji Finishing Mills, Bahadurke Road,
Dyeing Complex. Ludhiana.

Proceedings of the personal hearing given by Chairman of the Board on 18.09.2024
w.r.t notice to Issue directions u/s 33-A of the Water (Prevention 6 Control of
Pollution) Act,1970 as amended In 1988.

Sub:

the following were present:

On behalf of PPCO
3*m( K31S/S \f\

: wamimjW:

Er. G.S.Majithia,Member Secretary

. : Pa'doep Gupta. CEE, Ludhiana

( i kului ou Singh. 5Lt, 20 / , Ludhiana

t r. Nikhil Gupta, EC, ZO-2.1udhinna
On behalf of SPV

v.

Sli lalit Jain. Director

Sh. I.K. Kapila. Advocate,Hon'ble Supreme Court of India

Environmental Engineer, Zonal Office-2, Ludhiana brought out that Bahadur Ke
Iextile Knitwear Association (SPV for CETP) has installed and is operating the Common Effluent
reotmont Plant (CETP) of capacity 15 MLD for treatment of waste water from the cluster ol

-.hies dyeing industries located at Bahadur Ke Road in Ludhiana.
Earlier the SPV was granted consents to operate under Water (Prevention . •

Control ol Pollution) Act, 1974 vide no.CTOW/Rcncwnl/LDH3/2022/18251904 dated 05.07.20?;
me Air (Prevention a Contiol of Pollution) Act, 1981 vide no. CrOA/Vnricd/LDH3/2G73/
20330901 dated 25.01.2023, to operate the CETP of capacity 15 MLD for the treatment oi

effluent generated from dyeing industries located at Bahadurke Road, Ludhiana, both the
consents had expired on 01.01.2023 and 31.03.2024 respectively.

Since the inception and commissioning, the SPV of 15 MLD capacity u being
Mirsucd by the Llcard from time to lime for the compliance of the provisions of environmental

“V‘. especially the Water (Prevention and Control of Pollution) Act, 1974 by way of issuing
•t ' - * *•. requests, reminders and affording of opportunities^!hearing before the Compete » •

Envirfnvit entai Engineer
Punjab Pollution Control Boar
Regional Oftice-lll. Ludhiana
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Authority.The officers of the Board are also carryingout the monthly monitoringof the Common

Effluent Treatment Plant since the commissioning of the CETP.
t

The SPV,BKTKA was given personal hearing before the Chairman of the Board on

16.06.2023 u/5 33-A of Water {Prevention & Control of Pollution) Act, 1974 as amended in 1986

for non-achievement of effluent discharge standards at finaloutlet of CETP-15 MID. After hearing

the representations of the SPV and the officers of the Board and considering the relevant facts

of the case, the Chairman of the Board has decided as under:

1. SPV shall submit a time bound proposal for up-gradation and augmentation of the CETP

along with PERT Chart so as to achieve the prescribed standards as well as the standards as

mentioned in the DPR appraised at the time of approval of financial aid received from, the

Government for this CETP,within 30 days.

2. SPV shall submit a time bound proposal for 2nd Phase of up-gradation of CETP to 2LD along

with PERT Chart as per the condition of Environmental Clearance granted by MoEF&CC,

within 30 days.

3. SPV shall take all necessary measures to reduce the concentration of various pollutants at

source including pretreatment in the member units wherever required so as to meet with

inlet standards of DR at CETP and Issue necessary directions to this effect to the member

units.
4. Till the up-gradation of CETP,SPV shal1 operate the existing CETP with best of its ability,

adequately and efficiently so as to achieve the prescribed standards.

5. SPV shall also work on the removal of colour at the final outlet of the CETP to achieve the

desired standards as well as to the visual satisfaction.

6. SPV shall submit the performance bank guarantee of remaining amount after deduction of

the ECi.c. (2,40,00000 - 77,62,500 =1,62,37,500) of Rs.1,62,37,500/-,within 15 days.

i . SPV shall get installed SCADA enabled flow meters with all the member units at intake supply

(submersible pumps / MC supply / other sources) having connectivity with the Online

Monitoring System of CETP and access to Punjab Pollution Control Board,within one month

to ensure that no bye-pass of effluents is being operated by them. Till the installation of

online meters, the industry shall must have EMF or mechanical meter at intake supply for

which record is to be maintained on day to day basis.

A

8. SPV shall provide flow meter,CCTV cameras and Online Monitoring Mechanism at its final

outlet leading to Buddha Nallah,within one month.

9. Environmental Compensation for the period of 20.04.2022 to 11.05.2023 (date of last

sampling) shall be imposed on the SP for not operating the CET properly and efficiently

resultingin non-achicvcnicnt of results.Regional Officc-3,Ludhiana to calculate the amount

of Environmental Compensation and obtain necessary approvals.

Environmental Engineer
Punjab Pollution Control Boar
Reiiional Office-Ill. Ludhiana
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10. Legal action against the SPV (CETP 15 MLD, Bahadur Ke Road, Ludhiana) and its Directors

(M/s Bahadur Kc Textile & Knitwear Association (SPV) as well as CETP operator be initiated

in the Competent Court of Jurisdiction.

The SPV has not complied with the decisions of the hearing mentioned above from

1 to scrol no. OK os the SPV has neither submitted any proposal to adopt ZLD nor

submitted bank guarantee of remaining amount after deduction of the EC.

The CETP of capacity 15 MLD installed at Bahadurke Road, Ludhiana for the

of effluent generated from the dyeing industries of Bahadurke cluster is fully

operational since July 2020 and CETP is beingregularly monitored by the Board on monthly basis.

The CETP has failed to achieve the stringent discharge standards prescribed by the Board for the

CETP since its commissioning.

The SPV had applied for renewal of consent to operate under Water (Prevention

and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 and

accordingly, CLIP 15 MI D was visited by officer of the Board on 11.04.2024 and it was observed

ns under

serial no.

treatment

CLIP was in operation for the treatment of effluent generated from the member dyeing

industries. DAF was also in line and operational.
1

CETP had recently added 03 new sludge de-watering machines alongwith 02 existing sludge
centrifuge pumps and these newly installed 03 machines were In operation and existing 02

were in standby mode.

2.

The recently added 01 wood fired boiler of capacity 01TPH with cyclone separator as an

APCD alongwith steam paddler drier was also in operation.

3.

During visit effluent was collected and sent to the Board's lab for analysis, as per the analysis
report CETP is achieving the discharge standards prescribed by the MoEF&CC except one
parameter i.e. TDS but it has failed to achieve stringent discharge standards prescribed by
the Board

.1

CETP is complying with the provisions of the Air (Prevention & Control of Pollution) Act.
1981.

5.

The SPV has failed to comply with the decisions taken during the personal hearing
dated 16 06.2023 and to achieve stringent effluent discharge standards. Thus, the SPV was found
violating the provisions of the Water (Prevention & Control of Pollution) Act, 1974.

ihe SPV was granted Environmental Clearance vide MolFSCC letter dated
08 12.2014 for the establishment of CETP based on Zero Liquid Discharge (2LD). Thereafter a
follow up meeting of Appraisal Committee on CETP was held in the MoEF&CC on 03.03.2016 and
during the meeting it was decided that the SPV shall install CETP based on conventional
treatment method in 1st phase and may adopt ZLD in 2nd phase. Minutes oEthc said meeting

Environmental Engineer
Punjab Pollution Control Boar
Regional Office-ill,Ludhiana
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wore issued vide MoEF&CC letter dated 18.03.2016, but the SPV has not submitted any proposal

till date to adopt 2nd phase i.e. 2LD.

The SPV has filed appeals before the Appellate Authority-cum-Sccrctary to

Government of Punjab, Department of Science Technology and Environment against following
decisions of the Board:

1. Imposition of EC amounting to Rs. 01 crore to the SPV vide minutes of meeting dated

08.10.2021.

2. Imposition of EC amounting to Rs. 77.625 Lacs to the SPV vide Board’s no. 335 dated

4.10.2022

3. Against the decision of the Board to obtain Performance Bank Guarantee of Rs. 2.4 Crorcs

from the SPV.

>

However, above appeals filed by the SPV were decided and dismissed by the

Appellate Authority-cum-Secretary to Government of Punjab, Department of Science,

Technology and Environment vide orders dated 20.05.2024.

Environmental Compensation (EC) amounting to Rs.l crore has already been

deposited by the SPV and EC amounting to Rs.77.625 lacs has been recovered from the amount

of performance bank guarantee of Rs. 2.4 crore earlier submitted by the SPV. However, the SPV

has not submitted performance bank guarantee of remaining amount after deduction of the EC

amounting to Rs. 77.625 Lac by the Board i.e. (2,40,00000 - 77,62,500 = 1,62,37,500) till dale

The appeal Hied by the SPV against this BG has already been dismissed by the Appellate Authority.

The SPV is not complying with the decisions of the Competent Authority.

Show cause notice for refusal of consent to operate under the Water (Prevention

8! Control of Pollution) Act, 1974 was Issued to the SPV with an opportunity of personal hearing

before the Chairman of the Board on 09.07.2024 postponed to 12.07.2024, postponed to

16.07.2024 and postponed to 23.07.2024. No one on behalf of SPV attended the hearing.

Considering the request of the SPV, the hearing was further postponed to 09.08.2024. However,

no one on behalf of SPV again attended the hearing on 09.08.2024.

Keeping in view the act and conduct of the SPV, it was observed that the SPV is

not serious about resolving the issues / violations reported on part of the CETP and SPV is not

attending the hearing being afforded by the Board to avoid the implementation of the provisions

of Environmental Laws. After considering all the aspects of the case, the Chairman of the Board

decided to proceed ex-parte and has taken the following decisions:

1. The consent to operate applied by the SPV under the Water (Prevention & Control of

Pollution) Act, 1974 be refused as ex-parte decision.

2. Notice to issue directions u/s 33-A of the Water Act, 1974 to take measures to control

the pollution generated by the CETP. which may Include taking legal action against the

EnvirfSrmieimai Engineer
Punjab Pollution Control Boar
Regional Office-Ill. Ludhiana
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1

rosponsiblo persons of the SPV, to stop the transaction of the bank account of SPV with
immediate effect, to impose the appropriate Environmental Compensation based on

polluter pays principle and to upgrade the existing CETP to the ZLD,be issued to the SPV

olongwith an opportunity of personal hearing before the Chairman of the Board.
The proceedings were conveyed to the SPV vide Board's letter no. 5336-37 dated

29.0S.2U24.

In compliance to the decisions of hearing the consent to operate under the Water

(Prevention & Control of Pollution) Act,1974 was refused vide no. CTOW/Rencwa!/IDH3/2024/
25302219 dated 30 08.2024.

In compliance of directions of the Central Monitoring Committee (CMC),CPCB lias

carried out inspection and monitoring of the Buddha Nallah and River Sutlej on 02.04,2024. Ihe

CPCB has also carried out inspection of 04 CETPS located at Ludhiana on 22.04.2024 and issued

directions u/s 18(l)(b) of the Water (Prevention and Control of Pollution) Act, 1974 regarding

non-compliance of four CETPs of Iudhiana. The CETP of capacity 15 MLD was visited by the team

of CPCB and following observations were made:

During the visit on 22.04.2024, the CETP was found operational with the flow rate of
11.26 MLD. Ttie CLIP receives effluent through dedicated underground pipeline and the
treatment is based on Sequential Batch Reactor (SBR) technology. It was informed that
the CFTP is discharging the treated effluent into Buddha Nallah (which meets River
Sutlej) through underground pipeline from the CLIP. However, ns per L(. issued by

Mol'T&CC on 08.12.2014, the CCIP is required to establish a Zero Liquid Discharge
system.

1.

1lie consent under tiie Air Act,1981is valid upto 31.03.2025 for the operation of 15 MLD

CLTP. However, the consent under the Water Act,1974 was valid till 04.01.2023 and the
Authorization under the Hazardous and Ollier Wastes (Management & Transboundory
Movement ) Rules, 2016 was valid till 04.10.2022 for which the CETP has applied lor
renewal to PPCB.

2.

During visit, it was informed to the team that 36 Dyeing/Prlnting/wnshinp units had
obtained membership from CETP and connected to the CETP.

3.

Grab samples were collected from the CETP during monitoring. The analysis results of
sample collected from CLTP outlet reveals thats B OD: 243 mg/I (Standard: 30 mg/I),
COD: 587 mg/I (Standard: 250 mg/I), Chloride: 1904 mg/I (Standard: 1000 mg/I) and
Sulphide: 16 mg/I (Standard: 2 mg/I) exceeds the notified effluent discharge standards
for CETP.Remaining monitored parameters were found within the prescribed standards

4.

5 Further, the grab samples were collected from the Sequential Batch Reactor (SBR) tank
for MLSS & MLVSS. The sample analysis results reveals that the concentration of MISS'

M 2639 mpyi (Designed value: 4840 me/I) and concentration MLVSS:1179 mg/I (Designed
Environmental Engineer
Punjab Pollution Control Boar
Regional Office-Ill, Ludhiana
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>value:3872 mg/I) are less than the designed values,which indicates the poor operation

of the SBR.
6. The CETP has installed Online Continuous Effluent Monitoring System (OCEMS) at the

final outlet of treated effluent for the parameters pH, TSS, COD, BOD with connectivity

to PPCB & CPCB servers.During the visit,the OCEMS was found operational and variation

in OCEMS reading compared with the monitored results was also reported which

mdicates the improper working / validation / calibration of OCFMS system.

7. During the visit, it was observed that the CETP has provided sludge storage facility and

obtained membership from M/s Rc-sustainability Limited (M/s Ramky Enviro Engineers

limited) for disposal of sludge. The CETP had disposed 602.685 MT Sludge during the

period of 02.04.2023 to 31.03.2024. through TSDF.

The SPV is violating the provisions of the Water (Prevention & Control of Pollution)

Act, 1974.

Environmental Engineer, Zonal Office-2, Ludhiana brought out that in light of

deficiencies ns observed by CPCB in operation of the CETPsof Ludhiana installed for dyeing units

on its visit on 22.04.2024, the Central Pollution Control Board has issued directions u/s 18/l(b)

of the Water (Prevention & Control of Pollution) Act, 1974 vide letter dated 12.08.2024 to take

appropriate action including imposing Environmental Compensation and to ensure that the CETP

is operated ensuring:

d) Operation/ augmentation of the treatment system, appropriately, so as to meet the

prescribed discharge standards and to comply with the disposal condition mentioned in the

Environmental Clearance by MoEF&CC dated 03.05.2013 and 08.12.2014 in the aforesaid 40

MLD, 50 MLD & 15 MLD CETPs. Further, to stop discharging of treated effluent into Buddha

Nallah from 50 MLD, 40 MLD & 15 MLD CCTPs.

A c) With valid consent under the Water Act, 1974/ Authorization under the Hazardous and Other

Wastes (Management & Transboundary Movement) Rules,2016 form PPCB and comply with

all the conditions mentioned thereof.
f) Undertaking regular calibration,maintenance and validation of the OCEMS analysers as per

standard operating proccdures/recommcndations of the suppliers, so as to ensure

generation of continuous & reliable data.
Punjab Pollution Control Board was further directed by Central Pollution Control

Board as under:

d. To prescribe disposal condition to respective CETPs in accordance with the Environmental

Clearance by MoEF&CC dated 03.05.2013 & 08.12.2014.

e. To prescribe inlet standards for CETP in accordance to the CETP notification dated

01.01.2016. 4i

Environmental Engineer
Punjab Pollution Control Boar
Regional Office-Ill, Ludhiana
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I. To regularly undertake verification of member Industries of the CETP for ensuring proper

operation of PETP/ETP by individual member industry.
Notice to issue directionsu/s 33-A of the Water (Prevention& Controlof Pollution)

Act, 1974 as amended in 1988 was issued to the SPV with an opportunity of personal hearing

before Chairman of the Board on 13.09.2024 postponed to 18.09.2024.
Sh. Lalit Jain, Director of the SPV (CETP of 15 MLD) alongwith Sh. I.K. Knpila,

Advocate, Hon'blo Supreme Court of India attended the hearing and submitted a written reply

which was taken on record.The representatives stated that although the EC was obtained by the

SPV for ZLD based treatment but later on the project was conceived on the SBR based secondary

level treatment. The representatives further contended that other two CETPs of 40 MLD & 50

MLD capacity were duly sanctioned without any condition / requirement for ZLD level treatment.
Regarding the submission of Bank Guarantee as per decision of personal hearing afforded to the

SPV by Chairman of the Board on 16.06.2023, the representatives informed that the SPV has

challenged the said decision by way of filing appeal before the Appellate Authority and the

decision is pending. The representatives disagreed with the technical observations as reported

by the CPCB and did not find the same acceptable to the SPV and insisted not to penalize the SPV

on the basis of the said report. The representatives further informed that the SPV has applied lor

obtaining the consent to operate under the Water (Prevention & Control of Pollution) Act, 197-
with the Board.

Duringhearing,it was observed by theCompetent Authority that the SPV has been

constantly pursued by the Board to submit proposal for upgradation of the CETP to ZLD

technology in consonance with the EC conditions and thus not to discharge its effluent into the

Buddha Nollah However, the SPV has not taken any step in this direction. The Ludhiana city has

been declared 3s critically polluted area due to various reasons and one of the reasons is the

activities of the industrial units in violation of the environmental norms. Though the Board has

imposed LC and performance Bank Guarantee but the SPV is still violating the provisions of th<

Water (Prevention and Control of Pollution) Act. 1974.
The representatives of the SPV could not give any satisfactory reply to the

observations raised during the hearing.

After detailed deliberations and hearing the representatives of SPV,officers of the
Board and taking into consideration various factors including the seriousness of the issue, the

Chairman of the Board observed that the objective to restrain the discharge of effluent into

Budhn Natlah cannot be achieved except with the issuance of directions.It is a fit case to invoke
.he provisions of section 33-A of the Water (Prevention and Control of Pollution) Act, 1974 for

issuance of suitable directions to the SPV operating the CETP ol 15 MLD capacity at Bahnriurkc
Road,Ludhiana.Hence, the Chairman of the Board in exercise of the powers conferred u/s 33-/ >

of tlie Water (Prevention and Control of Pollution) Act, 1974 decided to ijrtie the folioMing

directions to the SPV of CETP of 15 MLD capacity: Envirerfirtentai Engineer
Punjab Pollution Control Boar
Regional Office-Ill. Ludhiana

-'•ffrtvri'
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r1. The SPV shall ensure that the operation / augmentation of treatment system of CLIP is

appropriately made, so as to meet with the prescribed discharge standards and to comp!-,
with the disposal conditions mentioned in the Environmental Clearance granted by the

Ministry of Environment,Forest and Climate Change dated 08.12.2014,

?. The SPV shall immediately stop the discharge of effluent from the CETP of 15 MLD capacity

into Buddha Nallah or any other surface water body.

Apart from the issuance of directions u/s 33 A of the Water (Prevention and Control of Pollution!

Act, 1974 to the SPV of 15 MLD CETP the concerned Environmental Engineer of Regional Office-
i. Ludhiana may also be directed by making endorsement of the above order to carry out tne

following actions:

a. To calculate the Environmental Compensation since the start of CETP considering

continued violations being committed by the SPV by way of discharging its effluent

into the Budha Nallah in violation of the conditions of Environmental Clearance

granted by the Ministry orEnvironment,Forest and Climate Change by adjusting the

period / amount of the EC already imposed by the Board and deposited by the SPV

b. To process the consent application of the SPV pending with the Board, immediately

on merits.
To personally ensure the compliance of above said decisions and submit report

with recommendations without any delay.
You are.therefore,requested to comply v/ith the decisions ol the personal he-*ring

within stipulated period and submit compliance report to the Board.

For an
fi l l Punjab Pollution Control Board11 DatedDidst.No...£)SD.O.

A copy of the above is forwarded to the Member Secretary, Central Pollution
Control Board, Parivesh Bhawan, New Arjun Nagar, Delhi- 110032 for kind information &
necessary action,please.

For nncfr'n
'^’ft^fVt

Punjab Pollution Control Board
Dated.CZSj.OJW5&*LCndst.No.

A copy of the above is forwarded to the Environmental Engineer,Punjab Pollution
Control Board.Regional Office-3,Ludhiana for Information & necessary action.

For and^>n ^ch
Punjab Pollution Control Board

Environmental Engineer
Punjab Pollution Control Boar
Regional Office-Ill, Ludhiana
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utrrg to(EFH fra
PUNJAB POLLUTION CONTROL BOARD> ts& »8/ Or-<OS! vjr

Zonal OHicc-ll. I-.-648-U. Back Side CICU Office. Phase-5, l ocal Point. I.udliiaiui
I -maii sevzo2Whppcb<S> ya'noo.com

PPCB/SEE/ZO-2/LDH/2024/.5T.f?|f
'??

I' ll No. 11161-267(1N i

Dated .tBs.fo.yj3VRegd.No.
lo

1) The- Chairman,
Bahadur Ke Textile & Knitwear Association (SPV),
C/o M/s Adinath Dyeing & Finishing Mills, Bahadurke Road,
Dyeing Complex, Ludhiana.

2 ) The Director,
Bahadur Ke Textile & Knitwear Association (SPV),
C/o M/s Shri liakiji Finishing Mills, Bahadurke Road,
Dyeing Complex, Ludhiana.
Proceedings of the personal hearing given by Chairman of the Board on 18.09.2024
w.r.t notice to issue directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended in 1988.

. lb:

The following were present:

On behalf of PPCI3

: G S. Majithia, Member Secretary

r .i deep Gupta, CF.E, Ludhiana

Idoep Si igh >i / • • 2 i udhiana
Lr Nikhil Gupta, EE ZO-2, Ludhiana

Oi : behalf of SPV

iSr. ! .Oil Jctin, Director
•n. Lit. Kapila. Advocate, Hon'ble Supreme Court of India

Environmental Engineer, Zonal Office-2, Ludhiana brought out that Bahadur Ke

' -xtiia Knitwear Association (SPV for CETP) has installed ana is operating the Common Effluent
' . itment Plant (CETP) of capacity 15 MLD for treatment of waste water from the cluster o!

dying industries lot .ted at Bahadur Ke Road in Ludhiana„\

earlier tit . SPV wn.: granted consents to operate under Water (Prevent;, i

*•
’ ttrol of Pollution) Aci, 19 /4 vide no. CTOW/Renewal/LDH3/2022/18251904 dated 05.07.20: 2
me Air (Prevention & Cont.ul of Pollution) Act, 1981 vide no. CrOA/Varied/LDH3/2Ci23/
20330901 dated 25 04 202s, to operate the CETP of capacity 15 MLD tor the treatment oi
effluent generated from dyeing industries located at Bahadurke Road, Ludhiana, both the
.v isi-.us had expired on 04.01.2023 and 31.03.2024 respectively.

Since the inception and commissioning, the SPV of 15 MLD capacity is bdr ,..nod by the Board from rime to time for the compliance of the provisions o* environmental
especially trie Water (Prevention and Control of Pollution) Act, 1974 by way of issuing

' requests reminder -, and affording of opportunities of hearing before the (.or.wet

’
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Authority. The officers of the Board are also carrying out the monthly monitoring of the Common

Effluent Treatment Plant since the commissioning of the CETP.

The SPV, BKTKA was given personal hearing before the Chairman of the Board on

16.06.2023 u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 as amended in 1988

for non-achievement of effluent discharge standards at final outlet of CETP-15 MLD. After hearing

the representations of the SPV and the officers of the Board and considering the relevant facts

of the case, the Chairman of the Board has decided as under:

SPV shall submit a time bound proposal for up-gradation and augmentation of th . ’

along with PERT Chart so as to achieve the prescribed standards as well as the standards ns

mentioned in the DPR appraised at the time of approval of financial aid received from, the

Government for this CETP, within 30 days.

1.

SPV shall submit a time bound proposal for 2nd Phase of up-gradation of CETP to ZLD along

with PERT Chart as per the condition of Environmental Clearance granted by MoEF&CC,

within 30 days.

2.

SPV shall take all necessary measures to reduce the concentration of various pollutants at

source including pretreatment in the member units wherever required so as to meet with

inlet standards of DR at CETP and issue necessary directions to this effect to the member

3.

units.

Till the up-gradation of CETP, SPV shall operate the existing CETP with best of its ability,

adequately and efficiently so as to achieve the prescribed standards.
4.

SPV shall also work on the removal of colour at the final outlet of the CETP to achieve the .5 .

desired standards as well as to the visual satisfaction.

SPV shall submit the performance bank guarantee of remaining amount after deduction of

the EC i.e. (2,40,00000 - 77,62,500 = 1,62,37,500) of Rs. 1,62,37,500/-, within 15 days.

6.

SPV shall get installed SCADA enabled flow meters with all the member units at intake supply

(submersible pumps / MC supply / other sources) having connectivity with the Online

Monitoring System of CETP and access to Punjab Pollution Control Board, within one month

to ensure that no bye-pass of effluents is being operated by them. Till the installation of

online meters, the industry shall must have EMF or mechanical meter at intake supply for

which record is to be maintained on day to day basis.

A

t

SPV shall provide flow meter, CCTV cameras and Online Monitoring Mechanism at its final

outlet leading to Buddha Nallah,within one month.
8.

Environmental Compensation for the period of 20.04.2022 to 11.05.2023 (date of last

sampling) shall be imposed on the SP for not operating the CET properly antf efficiently

resulting in non-achievement of results. Regional Office-3, Ludhiana to calculate the amount

of Environmental Compensation and obtain necessary approvals.

9.

;
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10. Legal action against the SPV (CETP 15 MLD, Bahadur Ke Road, Ludhiana) and its Directors
(M/s Bahadur Ke Textile & Knitwear Association (SPV) as well as CETP operator be initiated
in the Competent Court of Jurisdiction.

The SPV has not complied with the decisions of the hearing mentioned above from
serial iio.l to serial no. 06 as the SPV has neither submitted any proposal to adopt ZLD nor
submitted bank guarantee of remaining amount after deduction of the EC.

The CETP of capacity 15 MLD installed at Bahadurke Road, Ludhiana for the
treatment oi effluent generated from the dyeing industries of Bahadurke cluster is fully
operational since July 2020 and CETP is being regularly monitored by the Board on monthly basis.
The CETP has failed to achieve the stringent discharge standards prescribed by the Board for the
CETP since its commissioning.

The SPV had applied for renewal of consent to operate under Water (Prevention
and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 and
,-i< oi'Jinglv, CETP IS MLD was visited by officer of the Board on 11.04.2024 and it was observed
as under '

l ct IP was m operation for the treatment of effluent generated from the member dyeing
industries. DAE was also in line and operational.

7 CL I P had recently added 03 new sludge de-watering machines alongwith 02 existing sludge
centrifuge pumps and these newly installed 03 machines were in operation and existing 02
were in standby mode.

3. The recently added 01 wood fired boiler of capacity 01TPH with cyclone separator as an
APCD alongwith steam paddler drier was also in operation.

i During visit effluent was collected and sent to the Board's lab for analysis, as per the analysis
report CtfP is achieving the discharge standards prescribed by the MoEF&CC except
parameter i.e. TDS but it has failed to achieve stringent discharge standards prescribed by
the Board

one

CETP is complying with the provisions of the Air (Prevention & Control of Pollution) An
1981.

The SPV has failed to comply with the decisions taken during the personal hearing
dated 16.06.2023 arid to achieve stringent effluent discharge standards. Thus, the SPV was found
vioLitm,' I K provisions of the Water (Prevention & Control of Pollution) Act, 1974

Mu- SPV was granted Environmental Clearance vioe MoEF&CC letter clatec
08 12.2014 for the establishment of CETP based on Zero Liquid Discharge (ZLD) Thereafter a
follow up meeting of Appraisal Committee on CETP was held in the MoEF&CC on 03.03.2016 and
dining the meeting it was decided that the SPV shall install CETP based

1st phase and may adopt ZLD in 2nd phase. Minutes of the said meeting

on conventional
treatment method in
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were issued vide MoEF&CC letter dated 18.03.2016, but the SPV has not submitted any proposal

till date to adopt 2nd phase i.e. ZLD.

The SPV has filed appeals before the Appellate Authority-cum Secretary to

Government of Punjab, Department of Science Technology and Environment against following

decisions of the Board:

' Imposition of EC amounting to Rs. 01 crore to the SPV vide minutes of meeting dated

08.10.2021.
2. Imposition of EC amounting to Rs. 77.625 Lacs to the SPV vide Board's no 335 dated

4.10.2022

3. Against the decision of the Board to obtain Performance Bank Guarantee of Rs. 2.4 Crorcs

from the SPV.

However, above appeals filed by the SPV were decided and dismissed by tin

Appellate Authority-cum-Secretary to Government of Punjab, Department of Science

Technology and Environment vide orders dated 20.05.2024.

Environmental Compensation (EC) amounting to Rs.l crore has already been

deposited by the SPV and EC amounting to Rs.77.625 lacs has been recovered from the amount

of performance bank guarantee of Rs. 2.4 crore earlier submitted by the SPV. However, the SPV

has not submitted performance bank guarantee of remaining amount after deduction of the EC

amounting to Rs. 77.625 Lac by the Board i.e. (2,40,00000 - 77,62.500 - 1,62,37,500) till dale

fne appeal filed by the SPV against this BG has already been dismissed by the Appellate Authority

The SPV is not complying with the decisions of the Competent Authority.

Show cause notice for refusal of consent to operate under the Water (Prevention

& Control of Pollution) Act, 1974 was issued to the SPV with an opportunity of personal hearing

before the Chairman of the Board on 09.07.2024 postponed to 12.07.2024, postponed to

16.07.2024 and postponed to 23.07.2024. No one on behalf of SPV attended the hearing.

Considering the request of the SPV, the hearing was further postponed to 09.08.2024. However,

no one on behalf of SPV again attended the hearing on 09.08.2024.

X

Keeping in view the act and conduct of the SPV. it was observed that the SPV is

not serious about resolving the issues / violations reported on part of the CFTP and SPV is not

attending the hearing being afforded by the Board to avoid the implementation of the provision-:
of Environmental Laws. After considering all the aspects of the case, the Chairman of the Board

decided to proceed ex-parte and has taken the following decisions:

1. The consent to operate applied by the SPV under the Water (Prevention & Control of

Pollution) Act, 1974 be refused as ex-parte decision.

2. Notice to issue directions u/s 33-A of the Water Act, 1974 to take measures to control

the pollution generated by the CETP, which may include taking legal action against the
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responsible persons of the SPV to stop the transaction of the bank account of SPV with

immediate ellect, to impose the appropriate Environmental Compensation based on

pollute! pays principle and to upgrade the existing CETP to the ZLD, be issued to the SPV

alongwith an opportunity of personal hearing before the Chairman of the Board.

Ihe proceedings were conveyed to the SPV vide Board's letter no. 5336-37 dated

29.08 2024

In compliance to the decisions of hearing the consent to operate under the Water

(Prevention & Control of Pollution) Act, 1974 was refused vide no. CTOW/Renewal/LDH3/2024/
75302219 dated 30 08.2024.

In compliance of directions of the Central Monitoring Committee (CMC),CPCB ha

carried out inspection and monitoring of the Buddha Nullah and River Sutle) on 02.04.2024 Ihe

CPCB has also carried out inspection of 04 CETPS located at Ludhiana on 22 04.202.4 and issued

directions u/s 18(l)(b) of the Water (Prevention and Control of Pollution) Act, 1974 regarding

non-compliance of four CETPs of t udhiana. The CETP of capacity 15 MLD was visited by the team

of CPCB and following observations were made:

1. During the visit on 22.04.2024, the CETP was found operational with the flow rate of

11 26 MLD. The CETP receives effluent through dedicated underground pipeline and the

treatment is based on Sequential Batch Reactor (SBR ) technology. It was informed that

the CETP is discharging the treated effluent into Buddha Nallah (which meets River

Sutlej) through underground pipeline from the CLIP. However, as per Lt. issued 0y

Mo! 1 &CC on 08.12.2014 the CETP is required to establish a Zero Liquid Dtschnnc

system.

2. Ihe consent under the Air Act,1981is valid upto 31.03.2025 for the operation of 15 MLD

CL IP. However, the consent under the Water Act, 1974 was valid till 04.01.2023 and the

Authorization under the Hazardous and Other Wastes (Management & Transboundary

Movement) Rules, 2016 was valid till 04.10.2022 for which the CEfP has applied lor

renewal to PPCB.

3 During visit it was informed to the team that 36 Dyeing/Printing/washing units had

obtained membership from CL IP and connected to the CETP.

4 Clrat samples were collected from the CETP during monitoring The analysis results •

sample collected from CLIP outlet reveals thats B OD: 243 mg/I (Standard - 30 mg/I),
COD: 587 mg/I (Standard: 250 mg/I), Chloride: 1904 mg/I (Standard: 1000 mg/I) and
Sulphide. 16 mg/I (Standard: 2 mg/I) exceeds the notified effluent discharge standards
for Cf I P. Remaining monitored parameters were found within the prescribed standards

5 I urther, the grab samples were collected from the Sequential Batch Reactoi (SBR) tink
for MLSS & MLVSS. The sample analysis results reveals that the concentration of MLS
/639 mg/I (Designed value: 4840 mg/I) and concentration MLVSS: 1179 mg/I (Designed
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value: 3872 mg/I) are less than the designed values, which indicates the poor operation

of the S8R.

6. The CETP has installed Online Continuous Effluent Monitoring System (OCEMS) at the

final outlet of treated effluent for the parameters pH, TSS, COD, BOD with connectivity

to PPCB & CPCB servers. During the visit, the OCEMS was found operational and variation

in OCEMS reading compared with the monitored results was also reported which

indicates the improper working / validation / calibration of OCFMS system

7. During the visit, it was observed that the CETP has provided sludge storage facility and

obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro Engineers

Limited) for disposal of sludge. The CETP had disposed 602.685 MT Sludge during the

period of 02.04.2023 to 31.03.2024, through TSDF.

The SPV is violating the provisions of the Water (Prevention & Control of Pollution)

Act. 1974

Environmental Engineer, Zonal Office 2, Ludhiana brought out that in light of

deficiencies as observed by CPCB in operation of the CETPs of Ludhiana installed for dyeing units

on its visit on 22.04.2024, the Central Pollution Control Board has issued directions u/s 15/i( b >

of the Water (Prevention & Control of Pollution) Act, 1974 vide letter dated 12.08. 2024 to take

appropriate action including imposing Environmental Compensation and to ensure that the CETP

is operated ensuring:

d) Operation/ augmentation of the treatment system, appropriately, so as to meet the

prescribed discharge standards and to comply with the disposal condition mentioned in the

Environmental Clearance by MoEF& CC dated 03.05.2013 and 08.12.2014 in the aforesaid 40

MLD, 50 MLD & 15 MLD CETPs. Further, to stop discharging of treated effluent into Buddha

Nallah from 50 MLD. 40 MLD & 15 MLD CETPs.

e) With valid consent under the Water Act , 1974/ Authorization under the Hazardous and Other

Wastes (Management & Transboundary Movement) Rules, 2016 form PPCB and comply with

all the conditions mentioned thereof.

f ) Undertaking regular calibration, maintenance and validation of the OCEMS analysers as per

standard operating procedures/recommendations of the suppliers, so as to ensure

generation of continuous & reliable data.

Punjab Pollution Control Board was further directed by Central Pollution Control

Board as under:

d. To prescribe disposal condition to respective CETPs in accordance with the Environmental

Clearance by MoEF&CC dated 03.05.2013 & 08.12. 2014

e. To prescribe inlet standards for CETP in accordance to the CETP notification dated

01.01.2016.
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I to regularly undertake verification of member industries of the CETP for ensuring proper

operation of PETP/ETP by individual member industry.

Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution)

Act, 19 /4 as amended in 1988 was issued to the SPV with an opportunity of personal hearing

before Chairman of the Board on 13.09.2024 postponed to 18.09.2024.

Sh. Lalit Jam, Director of the SPV (CETP of 15 MLD) alongwith Sh. I.K. Kapila

Advocate, Hon'ble Supreme Court of India attended the hearing and submitted a written reply

which was taken on record. The representatives stated that although the EC was obtained by tin

SPV for ZLD based treatment but later on the project was conceived on the SBR based secondary

level treatment. The representatives further contended that other two CETPs of 40 MLD & 50

MLD capacity were duly sanctioned without any condition / requirement for ZLD level treatment.
Regarding the submission of Bank Guarantee as per decision of personal hearing afforded to the

SPV by Chairman of the Board on 16.06.2023, the representatives informed that the SPV has

challenged the said decision by way of filing appeal before the Appellate Authority and the

decision is pending. The representatives disagreed with the technical observations as reported

by the CP'.H and did not find the same acceptable to the SPV and insisted not to penalize the SPV
.,i! the l > - sis of the said report The representatives further informed that the SPV has applied for
obtaining the; consent to operate under the Water (Prevention & Control of Pollution) Act, 19. •

with the Board.

Duringhearing, it was observed by theCompetent Authority that the SPV has been
constantly pursued by the Board to submit proposal for upgradation of the CETP to ZLD
technology in consonance with the EC conditions and thus not to discharge its effluent into the
Buddha Nallah However, the SPV has not taken any step in this direction. The Ludhiana city has
been declared as critically polluted area due to various reasons and one of the reasons is the
, J < tw i l i t*' n| the industrial units in violation of the environmental norms. Though the Board has
HM|K S. ii ; f and performance Bank Guarantee but the SPV is still violating the provisions of the
Water (Prevention and Control of Pollution) Act, 1974.

The representatives of the SPV could not give any satisfactory reply to the
observations raised during the hearing.

After detailed deliberations and hearing the representatives of SPV, officers of tin
Board and taking into consideration various factors including the seriousness of the issue, the
Chairman of the Board observed that the objective to restrain the discharge of effluent into
Budhn Naiiah cannot be achieved except with the issuance of directions. It is a fit case to invoke
me provisions of section 33 -A of the Water (Prevention and Control of Pollution) Act, 1974 for
* .'.u. in e of suitable directions to the SPV operating the CETP ol 15 MLD capacity at Bahadurkr
Road, Ludhiana.Hence, the Chairman of the Board in exercise of the powers conferred u/< 33-A

"I the Water (Prevention and Control of Pollution) Act, 1974 decided to issue the folio wii - t.
directions to the SPV of CETP of 15 MLD capacity:
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1. the SPV shall ensure that the operation / augmentation of treatment sys' em of U :

appropriately made, so as to meet with the proscribed discharge standards and to romp"

with the disposal conditions mentioned in the Environmental Clearance granted by ie

Ministry of Environment,Forest and Climate Change dated 08.12.2014.

?. The SPV shall immediately stop the discharge of effluent from the CETP of 15 MLD capacity

into Buddha Nallah or any other surface water body.

Apart from the issuance of directions u/s 33-A of the Water (Prevention and Control of Pollution)

Act, 1971 to the SPV of 15 MLD CETP the concerned Environmental Engineer of Regional Office

Ludhiana may also be directed by making endorsement of the above order to carrv oui me

following actions:

a. To calculate the Environmental Compensation since the start of CETP con . enn

continued violations being committed by the SPV by way of discharging its effluent

into the Budha Nallah in violation of the conditions of Environmental Clearance

granted by the Ministry of Environment,Forestand Climate Change by adjusting the

period / amount of the EC already imposed by the Board and deposited by the SPV

b. To process the consent application of the SPV pending with the Board, immediately

on merits.
To personally ensure the compliance of above said decisions and submit report

v 'lit recommendations without any delay.
You are, therefore,requested to comply with the decisions of tne personal i n;

within stipulated period and submit compliance report to the Board.

IFor an
mf Punjab Pollution Control Board^ Dated .(SiTa^S1/Endst. No...S&O.Q.

A copy of the above is forwarded to the Member Secretary, Central Pollution
Control Board, Parivesh Bhawan, New Arjun Nagar, Delhi- 110032 for kind information &
necessary action, please.

For and
Punjab Pollution Control Board

Endst. NO....£&1 Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office-3, Ludhiana for information & necessary action

For and on Behali d
Punjab Pollution Control Board

f
(H
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tffra tornto AVLiftPUNJAB POLLUTION CONTROL BOARD ^(Q

Zonal OtTice-11.E-648-B,Back SideC1CUOffice,I'linsc-S,FocalPoint.Ludhiana
oll seezo2ldhppcb(S>yQhoo.com

PhNo 0I6I-267OI-II
Dated...~.

TtffSS

i

No.PPCB/SEE/2O-2/IDH/2024/ |
Begd.ro

1) The Chairman,

Wffm
Bahadur Ke Textile & Knitwear Association(SPV),

gra 3.^ faift
C/o M/s AdinathDyeing&FinishingMills,

A
^

Bahadurke Road,DyeingComplex,Ludhiana.
^rgr ^2) The Director,

Bahadur Ke Textile & Knitwear Association(SPV),C/oM/s ShriBalajiFinishingMills,Bahadurke Road,DyeingComplex,Ludhiana.
rectionsu/s 33-A of theAct,1974 as amendedin1988.

Notice to issue diSubject:
Water (Prevention & Control of Pollution)f

Whereas, Bahadur Ke Textile Knitwear Association (SPV for CETP) is operating aCommon Effluent Treatment Plant (CETP) of capacity 15 MLD for treatment of waste water from theduster of textiles dyeing industries located at Bahadur Ke Road in Ludhiana.And whereas, it is mandatory on the part of SPV to install proper and adequatepollutioncontroldevices so as to ensure that the concentration of various pollutants in effluent beingdischarged by CETP,confirms to the effluent standards as prescribed by theAnd whereas,earlier theSPVwasgranted
Board.

consents to operate under Water Act,1974
v,de no. CTOW/Renewal/LDH3/2022/18251904 dated 05.07.2022 and Air (Prevention & Control of
Pollution) Act, 1981 vide no. CTOA/Varied/LDH3/2023/20380901 dated 25.04.2023, to operate a
CETP of capacity 15 MLD for the treatment of effluent generated from dyeing industries locatedat
Bahadurke Road, Ludhiana,both were expired on 04.01.2023 and 31.03.2024 respectively.

f And whereas, earlier, the SPV, BKTKA was given personal hearing before the
Chairman of the Boardon16.06.2023 u/s33-AofWater (Prevention8t ControlofPollution) Act.1974
asamendedin 1988 for non-achievement of effluent discharge standards at final outlet of CETP-15
MLD. Wherein it was decided that:
1. SPV shall submit a time bound proposal for up-gradation and augmentation of the CETP along

with PERT Chart so as to achieve the prescribed standards as well as the standardsas mentioned
in the DPR appraised at the time of approval of financial aid received from.the Government for

! f this CETP, within 30 days.
2. SPV shall submit a time bound proposal for 2nd Phase of up-gradation of CETP to 2LD along with

PERT Chart as per the condition of Environmental Clearance granted by MoEF&CC, within 30
days.

3. SPV shall take all necessary measures to reduce the concentration of various pollutants at source
including pretreatment in the member units wherever required so as to meet with inlet
standards of DR at CETP and issue necessary directions to this effect to the member units.

4. Till the up-gradation of CETP, SPV shall operate the existing CETP with best of its ability,

adequately and efficiently so as to achieve the prescribed standards.
5. SPV shallalso work on the removal of colour at the final outlet of the CETP to achieve thedesired /

standards as well as to the visual satisfaction.
P l̂utton ComrofBoa^6. SPV shall submit the performance bank guarantee of remaining amount after LufJJiiari^EC i.e. (2,40,00000 - 77,62,500 = 1,62,37,500) of Rs.1,62,37,500/-, within 15 days.

7. SPV shall get installed SCADA enabled flow meters with all the member units at intake supply
(submersible pumps / MC supply / other sources) having connectivity with the Online
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Ior the treatment of effluent generated from the dyeing industries of Bahad '

operational since July 2020 and CETP is being regularly monitored by the Boa d' * C'USter * fullv
The treated trade effluent sample results of the CETP of recent months f °" m°nthlV basis
reveals that the CETP is achieving the discharge standards prescribed bth ^^^ 2024
entire period except one parameter i.e. TDS except the month of June 207*

6 ^°EF&CC durin8 the .

has failed to achieve stringent discharge standards prescribed by the RnaJ V‘ H°WeVer the CETp I
And whereas, the SPV applied for renewal of consent to o * C°mmissionin&

1974 and Air Act. 1981.
6 110 operate under Water Act.

And whereas, accordingly, CETP 15 MLD
11.04.2024 and it was observed as under.
1. CETP was in

visited by officer of the Board onwas

operation for the treatment of effluent
industries. DAF was also in line and operational.

2. CETP had recently added 03

generated from the member dyeing

sludge de-watering machines alongwith 02 existi
centrifuge pumps and these newly installed 03 machines were inoperationandexistin
in standby mode.

new ng sludge
g 02 were

3. The recently added 01wood fired boiler of capacity 01TPH with cyclone separator as
alongwith steam paddler drier was also in operation.

4. During visit effluent was collected and dent to the Board's lab for analysis,

Ian APCD

<as per the analysis
report CETP is achieving the discharge standards prescribed by the MoEF&CC except
parameter i.e. TDS but it is failed to achieve stringent discharge standards prescribed by the

Board.

one

5. CETP is complying with the provisions of the Air (Prevention & Control of Pollution) Act. 1981.

xf And whereas, the SPV was failed to comply with the decisions taken during the

personal hearing dated 16.06.2023 and to achieve stringent effluent discharge standards. Thus, the

SPV was found violating the provisions of the Water (Prevention & Control of Pollution) Act, 1974.

And whereas, the SPV was granted Environmental Clearance vide MoEF&CC letter

dated 08.12.2014 for the establishment of CETP based on Zero Liquid Discharge (ZLD). Thereafter a

follow up meeting of Appraisal Committee on CETP was held in the MoEF&CC on 03.03.2016 ant)

during the meeting it was decided that the SPV shall install CETP based on conventional treatmenj

method in 1st phase and may adopt ZLD in 2nd phase. Minutes of the said meeting were issued vid(

MoEF&CC letter dated 18.03.2016. But, SPV has not submitted any proposal tilldate to adopt 2m

phase i.e. ZLD. Enviromwntd|j Engineer
|on Control Boar
nce-lll. LudhianaAnd whereas, further, SPV filed appeal before the Appellate A^Wv$jj£||B

Secretary to Govt, of Punjab, Department of Science Technology and Environment against follow«|
decisionsof the Board:

1. Imposition of EC of amount Rs. 01crore to the SPV vide minutes of meeting dated 08.10.20
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1 *
Authority vide orders dl11̂ 20.0^2024 ^bV ,h*^ d,srn,ss*d bv ,he Appellate

no 335 dated 4 10 2022
am Performance Bank Guarantee of Rs. 2 4 Crores from

And whereas, Envi
deposited by the SPV and ec
bank guarantee of Rs. 2.4
performance bank

ronmental Compensation (EC) amount of ] crore had already been
amount of Rs 77 625 lacs was also been recovered from performance

crore earlier submitted by the SPV but the SPV has not submitted

77 62 son -
8uaran,ee °f ^maining amount after deduction of the EC ie (2.40,00000

b» tte App^uAbthoC ^ ^a6aM’ib'S “° a',Mdy

And whereas, the SPV was not complying with the decisions of the CompetentAuthority.

(Prevention B r^ Where3S' show cause npbce for refusal of consent to operate under the Water

hearine h f
0f P°lluti°n) Act' 1974 was j«ued to SPV with an opportunity of personal

16 07 jml 0rCJ 3irman °f thC B°ard 0n ^07 2024 postponed to 12.07.2024, postponed to
• an postponed to 23.07.2024. No one from the side of SPV attended the hearing,

onsi ering the request of the SPV, the hearing was further postponed to 09.08.2024. However, noone from the side of SPV attended the hearing on 09.08.2024.
And whereas, it was observed that the SPV is not serious about resolving the issues /

violationsreported on part of it and is not attending the hearing being afforded to it by the Board.
And whereas, it was decided by the Chairman of the Board decided as under:

1. The consent to operate applied by the SPV under the Water (Prevention & Control of Pollution)
Act, 1974 be refused as ex-parte decision.

2. Notice to issue directions u/s 33-A of the Water Act, 1974 to take measures to control the
pollution generated by the CETP, which may include taking legal action against the responsible
persons of the SPV, to stop the transaction of the bank account of SPV with immediate effect,
to impose the appropriate Environmental Compensation based on polluterpays principle and to
upgrade the existing CETP to the ZLD,be issued to the SPV alongwith anopportunity of personal
hearing before the Chairman of the Board.

And whereas, the proceedings were conveyed to the SPV vide Board's letter no.

5336-37 dated 29.08.2024.
And whereas, consent to operate under the Water (Prevention & Control of

Pollution) Act, 1974 was refused vide no. CTOW/Renewal/LDH3/2024/25302219 dated 30.08.2024.

i/fa,. And whereas, in compliance of directions of the Central Monitoring Committee
[CUfL], CPCB has carried out inspection and monitoring of the Buddha Nallah and River Sutlej on

02.04.2024. The CPCB has also carried out inspection of 04 CETPS located at Ludhiana on 22.04.2024

and issued directions u/s 18(l)(b) of the Water (Prevention and Control of Pollution) Act, 1974

regarding non-compliance of fouc CETPs of Ludhiana. The CETP of capacity 15 MLD was visited by

the team of CPCB and following observations were made:
1. During the visit on 22.04.2024, the CETP was found operational with the flow rate of 11.26 MLD.

The CETP receives effluent through dedicated underground pipeline and the treatment is based

on Sequential Batch Reactor (SBR) technology. It was informed that the CETP is discharging the

treated effluent into Buddha Nallah (which meets River Sutlej) through underground pipeline

from the CETP. However, as per EC issued by MoEF&CC on 08.12.2014, the CETP is required to

establish a Zero Liquid Discharge system.
2. The consent under the Air Act, 1981 is valid upto 31.03.2025 for the operation of 15 MLD CETP.

However, the consent under the Water Act, 1974 was valid till 04.01.2023 and the Authorization
under the Hazardous and Other Wastes (Management & Transboundary Movement) Rules,

2016 was valid till 04.10.2022 for which the CETP has applied for renewal to PPCB.
3. During visit, it was informed to the team that 36 Dyeing/Printing/washing units had

membership from CETP and connected to the CETP.
- •- were collected from the CETP during monitoring. The analysis results of sample

Environmental Engineer
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30 mg/D. COD: 587 mg/|

, mg/I) and Sulphide: 16 mg/|
standards for CETP. Remaining

g/l (Standard:243 m
ndard: 1000that BOD

1904 mg/I (Sta
effluent

revealsC£TP outletcollected from discharge
rjbed standards.(Standard. 250 mg/D. Chlor -de.

(Standard ? mg/'l| ,„und with"’ the^ Ua, Datch Reactor (SBR) tank for MLSS
, ZZ'lZẐ •"»' *» - MLSS: ®» •«

S MLVSS. Thr <*"”* ‘,“ V.Snd«."«''"a,i<," MLVSS:

(Designed value 4840 mg/D and

^jndjrates the poor operation of the SBR.

are less than the designed vau .
^jnuous Eff|uent Monitoring System (OCEMS) at the final,nsta,,ed ^o

'rnthe parameters pH, TSS, COD. BOD with connectivity to PPC8 g
of treated effitien

^^ the oCEMS was found operational and variation in OCEMS
itored results was also reported which indicates the improper

6 The CETP has

outlet L

fPCB servers
reading compared with the mon

working / validation / calibration of OCEMS system.

7. During the visit , it was observed that the CETP has provided sludge storage f

membership horn M/s Re-sustainability Limited (M/ s Ramky Envir F
aci and obtained

disposal of sludge. The CFTP had disposed 602.685 MT Sludee
ng'neers L'̂ ited) f0r

to 31 03.2024, through TSDF .

8 he peri°dof 02.04.2023

And whereas, the SPV is violating the provisions of the Water (Pr1 '"'"’tionS Cont,0,

During

of Pollution) Act, 1974.

And whereas, the matter has been considered by the Competent Authority and it has
decided to issue notice u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as

-mended in 1988 to the SPV with an opportunity of personal hearing before the Chairman of the
Hoard and it has been proposed to issue the directions which may include taking legal action against

the responsible persons of the SPV, to stop the transaction of the bank account of SPV with

effect, to impose the appropriate Environmental Compensation based on polluter pays

«
immediate
principle and to upgrade the existing CETP to the ZLD.

As such, you are, hereby, given an opportunity to file objections, if any, on the

1.09.2024 at 11:00 AM in his office atproposed actions before the Chairman of the Board on 1J.
Bhawan,Punjab Pollution Control Board,Nabha Road,Head Office,Patiala, failing which

shall be taken or any other action deemed fit in the matter will be taken withoutVatavaran
the proposed action
any further notice/ opportunity.

For and on behalf of
Chairman, Punjab Pollution Control Board

1̂

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution

Control Board, Regional Office-3, Ludhiana for information & necessary action. He is requested to

SPV regarding date and time of personal hearing and ensure the presence of

of SPV during the hearing.

Dated.6353Endst. No..

inform the
representative

Chairman, Punjab Pollution Control Board

Envtroninenlaii E-nS'^e<"r

HSSSSS-
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l?rTrg

1 « I ION CONTROt LiFE
i(0 -

!M N ,AH !> C ) t
lt< > AU!>£ -rncnt ^*o2kih ** n, iv ^ Sitit ;CtCU .fM’fi*; f*h 5, i'acal P'ii8t. 1u4Uisn»

PH \V> 016bNo.PPCB/SCfc'/ jrQ-2AOH/J024/
8 !

DatedRer,d.To

'l-11 T^Chai
Bahadur
t /o M/s Ad
fi3hadutW-

F5rKe» Textile a K ffttwear Association (SPV°¥*l*8 & FMshi h>naiK

1-̂ hM
«r,Min-,««g Comply ludhiana

Boad,Dv

- 1XU- t>3) fHn DireClor,
Bahadur Ke To’‘tile & Knitw

s
09,011 finishing Mills,Road, Dyeing Comply Ufdhl

Association (SPVIearC/o M/s Shrl
Bahadur^ anti

Subject: Notice to issue direct!Act, 1974 os u/s 33- A of the Water (Prevention & Control of Pollution)
on$ i

amended in 1988.
Reference: Board's letteri: oo- 5351-52 dated 29.08.2024.

Whereas, the SPV was issued notice to issue directions u/s 33 -A of the Water
1974 as amended in 1988 was issued to the SPV with an

re Chairman of the Board on 13.09.2024, however, the same
l° SOme administrative reasons and now re-scheduled to be held on

(Prevention & Control of Pollution) Act,
opportunity of persona! hearing befo
has been postponed due

:

JS.09.2024.

As such. you are, hereby, given an opportunity to file objections, if any, on the
proposed actions before the Chairman of the Board on 18.09.2024 at 11:00 AM in his office at& Vatavaran Bhawan,Punjab Pollution Control Board,Nabha Road,HeadOffice,Patiala,failingwhichff the proposed action shall be takenor any other action deemed fit in the matter will be taken without

any further notice/ opportunity.

sTvi—
For and on behalf of

Chairman,Punjab Pollution Control Board

l&knja'iS/CVoEndst.No. Dated
A copy of the above is forwarded to the Environmental Engineer, Punjab PollutionControl Board, Regional Office-3, Ludhiana for information & to inform the SPV through e-mail andtelephonicaily / whatsapp (and keep a receipt) regarding date and time of personal hearing andensure the presence of representative of the SPV during the hearing.

:
:

:
if;

For and on behalf of
Chairman,Punjab Pollution Control BoardL,

Environmental! Engineer
Punjab Pollution Control Boar
Regional Office-Ill, Ludhiana
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